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CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH

Original application No.90 of 2006.
Date of order: This the 9% Day of May, 2006.
HON’BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN.

Sri Tapan Sufradhar,

son of late Dinesh Ch.Sutradhar,

resident of Sangati Path, House No.51,

Tarun Nagar,Guwahati. Applicant.

By Advocate Mr.U.K.Nair
Mr.B.Sarma.

Vs-

1. The Union of India,
represented by the Secretary Government of India,
Ministry of Information and Broadcasting, New Delhi.

2. The Director, Directorate of Advertisemen.t &
Visual Publicity (DAVP), PTI Building, 34 Floor, Parliament /
Street, New Delhi. | p

3. The regional Director,
Directorate of Advertisement & Visual Publicity(DAVF)
Nabin Nagar, Janapath, Guwahati-24.

4. The Secretary to the Government of India,
Department of Personnel & Training, New Delhi.

5. The Secretary to the Government of India,
Ministry of Finance, New Delhi.

6. The Regional Director, Staff Selection Commission,
Rukmini Nagar,
- Guwahati.
Respondents.
By Advocate Mfies Ushe Dns/~Rgay “eO G2SeCa
ORDER(ORAL)

SACHIDANANDAN.V.C:

The applicant is presently working as Accountant in the DAVP.

The appliéant is aggrieved on the ground of lower scale of pay, than

what is being drewn by similarly situated persons working against

corresponding posts in other Audit & Accounts Departments of the
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. Government of India. The said déprivation is being meted out to the

applicant only on the ground that the Accounts cadre in DAVP is not

considered as an Organised Accounts cadre and it is averred that

contrary to the said position the Accounts cadre existing in the DAVP

has a separate and distinct existence in the organisation and has gota

reasonable number of incumbents. The promotional avenues of the
incumbents in the Accounts Cadre is also well defined and as such it

cannot he said that the Accounts Cadre of DAVP is not an organized

cadre. The status, duties and responsibilities as attached to the post‘

of Junior Accountant and Accountant figuring in the DAVP Accounts
Cadre and that of the similar post figuring in other departments
having an organized A.ccbunt Cadre is one and the same. The Junior
Acccunfs, Accountants and the ‘other incumbents working against
other posts in the Accozxntg Cadre of DAVP dist;harge works identical
and similar in nature to the works heing discharged by incumbents i.f’}
other Indian Audit & Accounts Departments and they shoulder similar

responsibilities- in this connection. The entry qualifications are similar

and the initial recruitment is from one and the same source. The

applicant also made representation dated 07.04.2005(Annexure 6)

before the 2 Resprondent, which is, not evoke any response. Being

aggrieved the applicant has filed this O.A. seeking for the following
reliefs:- |

4"8.1 To direct the respondents authorities to

grant to the pétitioner the scale of pay of Rs.

4500-7000/ in the entry cadre w.e.f. the date

of appointment of the applicant to the said

cadre.
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8.2.

To direct the respondents authorities to grant

to the applicant the scale of Rs.5500-9000/-

welf the ddte he had completed 3 years of

service in the entry grade of the Accounts

cadre of DAVP.

8.3. To direct the respondent authorities to

promote the applicant to the grade of
Accountant w.e.f. the date he completed five
§ea1“s of service in the entry grade and for
the purpose to give retrospective effect to

the order dated 22.07.02(Annexure b).

8.4. To direct the authorities to grant to the

B.6.

applicant - the scale of pay as attached to

posts analogous to the post of Accountant, in

the Accounts cadre of DAVP, as figuring in

other  Accounts Depaftments to the
Government of Iﬁdia, which are treated as
Organised Accounts Cadres.

To release to the applicant the difference in
pay after effecting the revisions in his pay as
prayed for above.

Alternatively to direct the respondent
authorities to accommodate/adjust the
services of the applicant in any other
Accounts Department of the Government qf ‘
India, which are freated as Organised
Accounts Cadres and to extend te his all

service benefits that persons selected
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. aiengWith _?him and - appointed to such "

-deperhnents stood to enjoy.  * -

}_8.7. Cost of the application. |

8.8 -Any‘other r{eliefireliefs to which the applicant

is  entitled to " under “the facts and

circumstances of the case and as may deem

fit and proper by fhi.sHon’vble Tribunal upon
. . B /» .

consideration of the facts and circumstances

- of the case.”

2. 1 have h'eard Mr. U. K Nair Iearned counsel for the app}icaﬁt

an-d‘ Iﬁ«isﬂwusih:pmi, «Jearned aaq.G.GS.C. a'ppearing for ,I;Be
Respondents. When the matter came up for hearing the .}eam'ed

counsel for the applicant has submitted that it ié a matter ef policy

decxslon and this decision will be taken by the reapondents The a

counse} for the apphcant has stated that he will be. satxsﬁed 3!? a

direction is given to the respondentsto consider the x'epresentation

and also a representatien' is proposed to be filed alongwith the O.A.

within two weeks from to-day. I am of the opinion that .if such

direction is given it will suff“ ice the intereét of justice.

3. Consuiermg the entn'e facts and cir cumstances, I.am of the view

that since it is a matter of first wund htxgatxon the respondents are

expected to consider the- case .of the apphcant Therefore, hbeltv is

given to the applicant to file a comprehenswe representatlon to the

2nd respcmdent within two weeks. If such representatlon is filed by the

apph"cant the 2’1d respondent or any other campetent autharxty é{? L

VW’M_ﬂ@shaH consider and dlspcse of the same w1thm three

months from the date of receipt of his 1epresenrat10n
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~The O.A. is accordingly disposed of - at the
adfniséién_stage itself. There wxll be no order as to-Costs. oo .

h ’ - ) =
! N “ . . ‘..

. .. . (KVSACHIDANANDAN)-
- VICE.CHAIRMAN - . .
M
L
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THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH

SLUWAHAY L ‘
0.0, Mo. 90 of 2086
Sri Tapan Sutradhar

~arsus—

The Union of India & Ors.

SYNQESIS

The Applicanﬁ has by way of this application
assailed the arbitrary and illegal action on the part
of  the respondent authorities in continuing to extend
to  the applicant his pay and allowances at a lower
scale of pav: than what is being drawn by similarly
situated persons working against corresponding posts in
other Audit & Accounts Departments of the Government of
India. The said deprivation is being meted out to the
applicant only on the ground that the Accounts cadre in
BAVP  is not considered as an Organised Accounts
cadre.However; contrary to the said position the
fAcoounts Cadre existing in the DAVP has a separate and
distinct existance in the Urganisation and has got a
reasonable number of incumbents. There is in place
Rules prescribing the method of recruitment and other
service conditions of the members of the : Accounts
Cadre. The promotional avenues of the incumbents in the
Accounts Cadre is also well Qefined and as  swuch it

cannot be said that the Accounts Cadre of DAVP is not
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an organised cadre. The incumbents in the Accounts
cadre of DAVP have got a well defined path for career
advancement, although the same is not at par with the
promotional avenues as available for incumbents in
aother Audit % Accounts Department of the Government of

India.

Furthers the status: duties and résponsibilities
as attached to the post of Junior Accountant and
éccogntant figuring in the DAVP Accounts cadre and that
of the similar post figuring in other department having
an Drganised Account Cadre is one and same. The Junior
Accounts; Accountants and the other incumbents working
against other posts in the Accounts cadre of DAVP
discharge works identical and similar in nature to the
works being discharged by incumbents in - other Indian
Audit % Accounts Departments and they shoulder similar
responsibilities in tbis connection. The -, entiy
qualifications are similar and the initial regruitment

is from one and the same source.

The appeals as made by the applicant for
redressal of hig greivanceé having failed‘to evoke any
response, he has by way of this application come under
the protective hands of vour lordships praving for

redressal of his greivances.

;%/ed7 AY? ﬁ4k‘/§.J&Mnﬂ
ﬂ%hocmFL‘



8ri  Tapan Sutradhar
s Applicant..
- AND -
The Union of India % Ors.

- aasBespondents

' | S o
Sy sqefiz shmaw | WY 2e o srfumam
Ceptral Adtu.uiisvize 7. Tumal

Central Admiuisiiative T.ibupal

1. No. : Particulars of case : Page
1. Original Application —me 1o 2B
2. Verification e s B |

3. Annexure- 1 —eee—— 22

4, Annexure— 2 e e 7) %

2. Annexure~ % 0 cecee—— : 214

b. Annexure~v4 e 5>Y

7. Annexure— 5 e 26 -

9., ANNeRUTre~ &  —eeemeee 2F— 223

10, Annexure— 7 —eeeee 29
ST Filed bve
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- Advocate.



THE CENITRAL ADMINISTRATIVE TRIBUMAL
SUWAHAT X

B.A. No. of 26406

BETWEEN
Sri Tapan Sutradhar, son of late Dinesh
Ch. Sutradhar, resident of Sangati Path,

House No. 51, Tarun Nagar, Buwahati.
aaa PpRlicant.
- AND -

1. The Union of India, represented by
the BSecretary Sovernment of India,
Ministry of Information and

Brnadeocasting, New Delhi.

2
&

Ird Floor, Parliament Street,; New Delhi.

%. The Regional Directory Directorate of
Advertisment % Visual Publicity (DAVP),

Nabin Nagar, Janapath, Buwahati - 24,

4. The Secretary to the OGovernment of
India, Department of Personnel %

Training, MNew Delhi.

5. The Secretary to the Government of

Indias Ministry of Finance, New Delhi.

b The Regional Director. Staff

GLMAHATI BENLH

. The Director, Directorate of Advertisment

o Visual Publicity (DAVP)Y), PTI  Building,

Advocate:

- the Applicant

7

ﬂuﬂvﬁk‘?‘ J%M'ﬂ’uk Bharma

Fed
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 APPLICATION IS MADE :

i
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H

Selection  Commission. Rukmini Magar,
Guwahati.

~es Bespondents

DEIAILS OF AFPFLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THIE

¥

The present application is not  directed

againsf- any particular order, but is directed against

the arbitrary and illegal action on the part of the
respondent authorities in continuing to éxtend to the
applicant his pay and allowances at a lbwer‘ scale of
pavy than what is being drawn by gimilarly situated
persons working against corresponding posts in  other
Audit % Accounts Departments of the Bovernment of
India. The applicant has also raised a grievances
against the arbitrary and illegal action on the part of
the authorities in reje;ting his prayer for an
appropriate posting in terms of his merit position as
obtained by him at the time of his recruitment for

L]

Government service,

2. JURISDICTION OF THE TRIBUNAL =

The applicant declares that the subject
matter in respect of which the application is made is

within the jurisdiction of this Hon‘'ble Tribunal.

IS. LIMITATION:



The applicant further declares that ¢this
application has besn made is within the limitation
period prescribed under Section 21 of the

Administrative Tribunals Act. 1985,

4. FACTS OF THE CASE =

4.1 That the applicant is a citizen of India and
a permanent resident in the State of Assam and as sasuch
he is entitled to all the rights, protections and
privileges as guaranteed under the Constitution of
India. The applicant isg presently mbrking a5
foccountant,sRegional Dffice, Directorate of Advertisment

2 Visual Publicity (DAVP)Y, Guwahati.

4.2 That vour  applicant states that an
advertisement was issued by  the Staff Salection
Commission in the vysar 1993 for recruitment an

Divisional Account, Auditor, UDC, etc., The applicant
in response  to the advertisement submitted him
applications complete in all respects. The applicant
who was a graduate at that point of time, had fulfilled
all the eligibility criteria’s as spelt out in the
advertisement in question. The applicant appeared in
tha aelection held in pursuance to the sald
atddvertisement and basing on his performance, his name
figured at S1. No. 21 of the merit list prepared bv the

said commission.

4.3 That vour applicant states that the

5



Directorate of Advertising énd Visual Publicity (herein
after referred to a DAVP for the sake of brevity) vide
communication dated 1¢.04.95 intimated the applicant
about his selection by the Staff Selection Commission,
Buwahati for appointment as Accounts Clerk in the scale
of pay Rs. 12002040, Accordingly, an offer of
appointment was made to the applicant for his
appointment as Accounts clerk. The applicant at that
relevant point of time was in a desperate need for &
ragular engagement fof thé purpose of maintaining him
self and his family members and as suchs the applicant
ignuranf of the fact that the appointment that was
offered to him was in reality a discrimination meted
out to him, proceeded to accept the said appointment.
The applicant was thereafter vide office order dated
21.88.95 appointed aslﬁccounts clerk on the basis of
his nomination by the 8§8C,; Buwahati in pursuance to the

DA/ Auditor/ UDC ete. Examination, 1993.

A copvy of the said office order dated

%1 .@8.95 is annexed as ANODEXUre — la

4.4 That vour applicant states that on successful
completion of his period of probation, the applicant
was v#del office order dated 11.03.98,; appointed as
pccounts Clerk on a substantive basis by termination of

his probationary period.

A copy of the said order dated 11.03.98

is annexed as ADDEXUre — 2
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4.5 « That your applicant states that vide office’

order dated 24.63.99s; the Recruitment Rules to the post
of Accounts Clerk in DAVP'mas amended and the said post
was re—designated as Junior Accountant. The educational
qualification of the said post which was heither to
before "Higher Secondary pass' was also amended to a
"Degree from a recognised University or Equivalent".
The applicant was ignorant of the said specification of
gqualification attached to the post of Accounts Clerk in
the establishment of DAVP at the time of appointment
and came to know about the said position  subsequently

on  coming across the said office order dated 24.03.99

and immediately thereafter vide his representation:

dated @9.08.¢1 drew the attention of the respondent no.
2 tq the discrimination meted out to him in ‘appointing
him as Accounts Clerk in DAVP. The applicant ralso
highlighted the fact that he had restricted promotional
avenuss in comparison to persons who were appointed in
other organisations from the same selection from which
h@. was appointed as Accounts Clerk. The applicant
accordingly prayed for a review of his cadre and for

grant of financial benefits to compensate the

discrimination meted out to him.

A copy of the representation: dated

g9.08.01 is annexed as (MMIEXICE == Bas —rows Fewd

4.6 - - That vour applicant states that: the' Deputy
Director (Administration) DAVP proceeded vide oaffice
memo dated J1.12.611 to dispose of the representation

dated €09.08.%1 as preferred by the applicant inter—alia

L

i
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stating therein that the terms and conditions of .his
appointment as Accounts Clerk in DAVP was clearly
intimatéd to the applicant and as such the issue of
departmental examination for promotional and giving him

benefits for the same as demanded by the applicant was

not  tenable. It may be mentioned here that the
grievances as raised by the applicant vide his
representation dated GiP.08.01 was howevenr not

considered in its proper perspective. The grievance of
the applicant about lack of adequate opportunities for
advancement in his service career in comparison to
persons recruited along with him in the same selection

processy was however not considered.

A copy of the said memo dated 3I1.12.01 is

annexed as Annexure — 4. e

4.7 That your applicant states that after ~around
seven vyears of service as Junior Accountant, the case
of the applicant was considered for promotion to <the
cadre of Accountant and he was so promoted vide office

order dated 22.07.02 and was posted on his promotion to

the DAVP Head Quarters at New Delhi. The applicant on -

his promotion as Accountant was placed in.the scale of
pay 'of Rs. 450i0-700C. It may be mentioned here that
Persons reéruited along with the applicant in the same
selection held in the vear 1993, but appointed in the
office of the AG/ PAD etc were however drawing their
pay and allowances in the scale of pay of Rs. SS5g@g-

EBACG/~. 1t may be mentioned hers that although as per

R



the practice and procedure followed, a Junior Account
iz promoted to the next higher post of tocountant
immediately upon completion by him of 5 years * service
as Junior Accountant, however in  the cCase of the
applicant due to the laches on the part of the
authorities his promotion to the cadre of Accountant
could materialize only after he had rendered 8 -years

service as Junior Accountant.

A copy of the order dated 22.07.¢2 is

annexsd as ANDEXUre = D

4.8 That vour épplicant states that persons who
were selected along with the applicant in the vear
1993, from the same selection processs but appointed as
Accountants, Auditors in the establishments of AG, PAD
NDoordarshan Guwahati were also placed at the initial
entry in the scale of pav of Rs. 1200-2084¢, (revised to
Re. AQOR-&0GE) . Thereafter on completion of three years
of service they were placed in the next higher scale of
pay of Rs. S@0¢-80g¢ whereas the applicant continued in
the scale of pay of Rs. 4000-600@ till his promotion as
Accountant in  the year 20@2. Upon his promotion as
Accountant, the applicant came to be placed in- the
scale of pay of Rs. 4500-70¢@ which was still below the
scale of pay drasn by éersong similarliy situated and
holding analogous posts in other organisations which
had the same status, duties and responsibilities as

that attached to the post held by the applicant in

DAVP. The said discrimination was meted out tp th
. @
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applicant on the ground that he did not hold a post in
an Drganised Accounts Department. The accounts setup in
DAVP  was not treated as being an Organised Accounts
Department and because of this ‘factually incorrect
disparityy the peréons like the applicant in the
Accounts setup of the DAVP were being discriminated
against in matters of prescription of pay scales. It
may be mentioned here that an Accéuntﬁ Cadre is very
much in  existence in DAVP ﬁomprising of reasonable
number of persons. Rules/ Instructions are  in place
governing the service conditions of the said persons
and as such under no circumstances the accounts cadre

of DAVP can be said to be an un-organised cadre.

4.9 That your applicant states that vide office

memo dated 2B.012.03, the Government of India proceeded

to prescribe a still higher scale of pay for the post
figuring in the Organised Accounts Cadres as existing
in  the wvarious in Ministries and Departments w.e.f.
#1.01.96. The scale of pay of Rs. 40006000 was now
further revised with retﬁospective effect to that of
Rs. A45Qa-7@00 /-, Accordingly, the persons recommend
from the same selection as that of the applicant. and
appointed in other organisations now stood to receive
their pay and emclument.rn the entry cadre in the scale
of pay of Rs. 4SQG-70066/- w.e.f. @l.01.96 while the
applicant continued to receive his pay and allowances

in the lower scale of pay of Rs. 4000-66igi0i/—,

4.16 That your applicant states that the

distinction that ig being sought to be made with regard

S



to the post in the Accounts line figuring -in a
department having an Organised Accounts Cadre and those
in aother departments not treated as an-Drganised Cadre
is a misnomer and the very concept of an organised
cadre is misleading. Further, for departments which are
treated as’ an Drganized Accounts Cadre, the persons:
recruited in  the initial cadre -are el;gible for -
promation to the next higher grade by appearing in the
Subordinate Accounts BService (8A8) examination. The
said lack of availabilify of an opportunity to appear
in the said S5AS examination and/ or JAD examination was
held against the persons like the applicant wmrkfngﬁ in
departments which are not treated to be an ©Organised
Accounts Cadre for the purpose of prescription of a
higher scale of pay .as gfanted to incumbents
discharging similar duties and function in the other

departments held to be an organised Accounts cadre.

4.11 That vour applicant states that the status,
duties and responsibilities as attached to the post : of
Junior Accountant and Accountant figuring in'the DAVP
Accounts cadre and that of the similar post fiéuring in
other department having an Organised Account'Cadre is
one and éame. The Junior Accounts, Accountants and the
other incumbents working against other posts in the
Accounts cadre of DAVP discharge works identical and
similar in nature to the works being discharged by
incumbents in other Indian Audit % Accounts Departments
and they sﬁoulder similar responsibilifties in $his

connection. The entry qualifications and the initial
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recruitment is from one and the same source. The
initial recruitment in the Accounts cadre of DAVP  and
other departments held to be an organised accounts

cadre is through a joint selection process conducted by

the Staff Selection - Commission. Al though iry

departments not having an Drganised AccmuntvCadre the
incumbents in the initial entry cadre ére not conferred
uii th the benefit of appearing in the said SAS
examination  but the said incumbents /‘also ‘have
promotional avenues available to them. As suchy it was
not open to the Government to treat identical post
deferentially in the matter of their pay merely by
applying the analogy of availability of -an organised
accounts cadre or noty when all relevant consideration
are the same. The incumbents in the accounts cadre of

DAVP  and the one in the Indian Audit % Accounts

department, both work under the same emplover.

4.12 That vour applicant states that highiighting
the said position about the disparity as regards the
scale of pay authorised to him, the applicant proceeded
to prefer a representation dated (7.04.¢5 before the
Director, DAVP , inter-alia, highlighting the
deprivations metedvout to him in forcing him to draw
his pay and allowances in a lower scale of pay in
comparison to persons who' were recruited along with him
on  the basis of the same selection but 'appointed to
other departments where .in a higher scale of pay uwas
granted in the entry cadre and thereafter on completion

of three years were promoted and placed in a still more

Er



higher scale of pay. The applicant praved in the said
representation  for grant of similar scale of ray as
authorised to persons recruited along with him but
appointed in the offices like AS/ PAD/ CDA under the

Indian Audit % Accounts Department.

A copy of the representation - dated

@7.@4.@5}15 annexed as Onnexure = &a

4.13 That vour applicant states - that on not
receiving any response as regard the grievanceg raised

by him in his said representation dated 27 .84.05, the

‘applicant, proceeded to prefer reminders to his said

representation and the lagt of such reminders was
preferged by him on 27.09,05 wherein he had reiterated
the pravers made by him in his representation déted
@7 .04.05 and praved for expeditious action in the

matter,

A copy of the<$aid representation dated

27.99.05 is annexed. as Aonexure — 7.

4.14 That your applicant stateg thabﬁthere>being a
single selection for appointment to the post of
Divisional Accoungant, Audiﬁcr, (UDC) etc.y the
3
applicant could notﬁhave been deprived of the wame
perks and allowances that was being drawn by the other
persons selected through the same selection process‘but
appointed . to other departments when they were all

discharging similar duties and shouldering identical

responsibilities. The applicant could not have been
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discriminated against only because of the fact that he
was appointed in  the Directorate of Audit Visual
Publicity (DAVP), which was not treated as an Drganised

Accounts Cadre,

4.15 That vour applicant states that the Accounts
Cadre existing in the DAVP has a separate and distinct
existance in the Drganisation and has got a reasonable
aumbenr of incumbents. There is in place Ruleg
prescribing the method of recruitment and other service
condition of. the members of the Accounts Cadre.  The
promotional avenues of the incumbents in the Aoccounts
Cadre is also well defined and as such it cannot be -
said that the Accounts’ Cadre of DAVP is. not  an
organised cadre. The incumbents in the Accounts cadre
aof DAVP have got a well defined path for career
advancement, although the same is not at par with the
promotional avenues asg available for incumbents in
other Audit % Accounts Department of the Government of

India.

4.16 That vour applicant states that all the

persons -recruited through the S$S8C in the year 1993 in

pursuancs to the selection for rappointment - as
Rivisional Accountant, Auditor, Nty  etc. . were
appointed in the scale of pay of Rs. 1200-2046/~" (now

reviged to Rs. 40GE-600GG/~). The applicant also  was
placed in the said scale of pay of Rs. 4@00-6000/~. The
persons appointed in other Audit & Accounts Departments
of the Bovernment of India, were however sanctioned the-

next high grade of pay of Rs. SEGE-BEEEG/— upon



completion of three years of service. The applicant was

however not granted the same penefit. Thereafter, the
applicant and other incumbents were denied the further
revision of scale of pay as made in the vear 2003 in
case of posts figuring in the Accounts cadre of the
departments having the so0 called fOrganised Accounts

cadre. As such, the applicant and other incumbents in

the Accounts cadre of DAVP are being denied their

actual remuneration in comparision to the persons
holding analogous posts in other IA % AD ‘which is in
clear violation of the Principle of . "Equal pay for

Equal Work".

4.17 That your applicant states that the fact that
there actually exists in the DAV a separate and
independent Accounts cadre, having hierarchy of posts
and presence of a channel of promotion from the entry
grade %o the higher grades is proof enough of the
constitution of a cadre. As such, the applicant and
Dthef incumbents in various grades of~ the Accounts
cadre could not have been deprived of there due service
benefite - including pays in comparision to persons

discharging identical nature of functions and

ahouldering same responsibility in other departments.

4.18 That the denial to the applicant and -other

persons in various grades of the Accounts cadre of DAVW
of the =scale of pay as sanctioned to incumbents holding
analogous posts. in other Indian Audit & Accounts

Departments is clearly without any jurisdiction and/ or
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authority. The said discrimination as being meted out
to +the applicant and other incumbents in the Accounts
cadre is not based on any intelligible differentia. The
action o the part of the authorities in continuing to
deprive the applicants % other members of the Accounts
cadre of DAVP from the scale of pay already sanctioned
to persons holding analogous posts  in - other Indian
Account % Accounts Department is in clear violation of
the principles inshrined in Article 14 & 16  of - the

Constitution of India.

4.19 That vour applicant and other incumbents
working in various grades of the Accounts cadre are
entitled to receive their pay and allowances, w.e.f the
dates of their respective entry into service, in the
higher scale of pav as authorised-tm: persons  holding
analogous posts in other Accounts Departments of the
Government of India, by applying the principle of

“Equal Pay for Equal Work™.

8,20 - That this application has been made bonafide

for securing the ends of justice.

9. GRIANDG FPOIR RELIEF WITH LEGAL PROIVISIONS:

5.1 For that the applicant having been gelected
by the Staff Selection Commission and his name having
figured at 81. NMo. 21 of the select list, the applicant
could not have been picked up for a posting in a
department wherein the posts in Accounts Cadre did not

carry the same prospects and emolumentss like the other



Departments which were also within the preview of the

said selection.

5.2 For that the offer of appointment as Accounts
Clerk as made to the applicant by DAVP and the
acceptance  of tﬁe same cannont be constructed to be a
bar for the applicant to seek for his appointment
against an eqgquivalent post in any nther Aﬁtounts
Department of the Government of India: in terms of his
marit, wherein emoluments and prospects in service is

higher and better than that is available in DAVP.

5.3 For that the status, rasponsibilities and
duties attached to the post held by the petitioner and
other employees of the Accounts cadre of DAVP being
identical ¢o the analogous posts as existing in other
Accounts Departments, $treated as organised ‘Accounts
cadre, the applicant could not have been denied the
higher scale of pay as sanctioned to  the incumbents
holding analogous posts in other Accounts Departments

which are treated as Drganised Accounts Dadre.

5.4 For that the sources of recrqitment for
appointment against the posts in the entry grade of the
Accounts cadre of DAVP and obther Accounts Departments
of the Government of /India, baing' through an
amalgamated selection Process and the entry
gqualification being the same there existed no cogent
cause and reason for causing detriment to the
applicant, by forcing him to draw his pay and

allowances at a lower scale of pay and depriving him of
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allowances at a lower scale of pay and depriving him of

benefits of advancement in his service carsery only due

Cto the fact that he came to be appointed in DAVP which

was not considered as an organised accounts cadre.

5.9 . For that the very concept of  an organised
account cadre is a misnomer. The accounts cadre of DAUVP

has got a well defined heiarchy of posts and there is

in place a procedure for advancement of an incumbent

from the lower grades to the higher grades. There
exists a reasonable number of emplovees in the accounts
cadre of DAVP, As such, the accounts cadre of DAVP  is
an  organised cadre and the incumbents of the cadre,
including  the applicant are entitled to the pay
sanctioned for analogous posts in other accounts
Departments of the Bovernment of India that are treated

to be organised accounts cadre.

5.4 For that it is settled 1law +that - the
incumbents working against two ppﬁtﬁ having the -same
statuss; responsibility and duties are reguired. to be
paid equal remuneration by applving the principle of
Equal Pay for Equal Work. The respondent avthorities by
raising the plea that the Accounts cadre of DAVP is not
an  Organised Accounts Cadre has all along being
depriving its incumbents including the applicant from
the higher scale of pay as sanctioned to persons
working against analogous posts in other Accounts
Departments and \such discrimination is without any

justifiable cause or reason.
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5.7 For that the trappings ‘of an Organised
Accounts cadre being in existence in the Accounts cadre
of DAVP, the incumbents therein, including the
applicant could not have been deprived of the higher
scale of pay as scantioned to the incumbents of other
Accounts  cadres of the Bovernment of India, that -are

treated to be Drganised Accounts Cadres.

5.8 For that mere absence of some - intermediate
grades in the Accounts cadre of DAVP in comparison to
the other Accounts Departments of the Government of
India will not tantamount to the Accounts cadre of DAVP
being ceased to be treated to be an Organised cadre, it
is the totality of the structure of the cadre and its
functioning that is - of paramc@nt importance for
determining as to whether it is an organised cadre or
not. The Accounts cadre of DAVP has a well defined
hierarchy of posts and the functions discharged by=: the
incumbents in various grades of the said cadre and the

responsibility shouldered by them in discharge of the

said functions is one and the same with - that as
shouldered by the incumbents in other Accounts
Departments which are treated as. Drganised Accounts

cadres, in discharge of their functions .

3.9 For that everything being equal i.e the
relevant considerations for determining the equivalency
of posfs figuring in the Accounts cadre of DAVP and
other Accounts Departments of the Government of Indiag,
treated as Organised Accounts cadres, being the same,

the incumbents in the Accounts cadre of DAVP could not-



have been treated differentially in the matter of their-

pay and a lower scale of pay could not have been

attached to the posts figuring in the Accounts cadre of

DAVP .
5.16 For that in any view - of the matter the
action/ in-action on the part of the respondent

authorities are not sustainable in the eye of law and

.

the impugned order dated 25.¢5.05 is liable ¢to set

aside and guashed.

The applicant craves leave of this Hon'ble
Tribunal to advance more gﬁﬂunds both legal as well - as

factual at the time of hearing the case.

6. DETAILS OF REMEDIES EXHAUSTED:

The applicant declares that he has no other
alternative and efficacious remedy except by way of
filing _this application. He is seeking urgent and

immediate relief.

7. HATTERS MOT PREVIOUSLY FILED OR PENDING BEFORE ANY

OTHER COURT:=

The applicant further declares that no other
application, writ petition or suit in regpect of the

subject matter of the instant application is filed

before any other Court, authority or any other Bench of

the Hon’ble Tribunal nor any such application, writ

petition or suit is pending before any of them.

Ay



8. RELIEFS SOUBHT FOR:

Under the facts and circumstancés stated
above, the applicant prays that this application be
admitted, records be called for and notice be issued %o
the respondents to shmw.:ause as to why the reliefs
sought  for in this application should not - be granted
and wupon hearing the parties and on perusal of ¢ the

records, be pleased to grant the following reliefs:

8.1 To direct the respondent authorities to grant
to  the petitioner the scale of pay of Rs. 430@-7¢00/ -~
in the entry cadre w.e.f the date of appointment of the

applicant to the said cadre.

8.2 To direct the respondent authorities to grant
to the applicant the scale of Rs. SSO@-90@G/~ w.e.f the
date he had completed I vears of service in the entry

grade of the Accounts cadre of DAVP.

8.3 To direct the respondent authorities to
promote the applicant to the grade of Accountant woe.f
the date he had completed f%ve-yeaPS‘of service in  the
entry grade and for the purpose to give retrospective

effect to the order dated 22.87 .02 (Annexure~5)

e.4 Ta direct the authorities to grant to the
aﬁplicant the scale of pay as attached to posts
analogous to the post of Accountant, in - the Accounts
cadre of DAVPs as figuring in other Accounts
Departments of the Bovernment of India which are

treated as Drganised Accounts Cadres.
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8.9 To release to the applicant the difference in
pay after effecting the revisions in his pay as prayed

for above.

8.6 Alternatively to direct +the- - respondent
authorities to accommodate/ adjust the services of the
applicant in any other Accounts Department of- the
Bovernment of India, which are treated as Organised
Accounts Cadres and - o extend $o his all service
benefits that persons selected along with him and

;

appointed to such departments stood to enjov.

8.7 Cost of the application.
8.8 Any other relief/ reliefes to which the
applicant is entitled to under the facts and

circumstances of the case and as may deem fit and
proper by this Hon'ble Tribunal upon consideration of

the facts and circumatances of the case.

9. - INTERIM IRDER PRAYED FOR:

In the facts and circumstances ofr the case
the applicant does not pray of:any interim relief at
this stage: but prays before this' Hon'ble Tribunal for

an expeditious hearing of the application.

1. PARTICULARS OF THE 1.P.O.3
266 32415

2v- 4 o6

i) I.P.0D. No.

ii} Date

iz

a@

iii) Pavyable at Buwahati. Co
11. LISY OF ENMCLOSURES =

As stated in the Indewx.
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VERIELCATION

" Is Shri Tapan Sutradhar, aged about 39 vears,
son of Dinesh Chandra Sutradbar, resident of House
NO.S51s Sangati Magar, Tarun Magar, Guwahati do hereby

solemnly affirm and declare that the statements made im

this verification and in paragraphs L2, 35 9 3,4s

48,479 10, 40, G2, 413, 414, .15, 416, Y 0 amd S Tor

- - of the accompanving

application are true to the best of ay knowledge; those

made in 4-3, Wy, U6 QM&-Q'T, ~

being matters of record are true to the

best of oy information as derived therefrom which I
verily beleive to be true and the rest are ay humble
submissions before this Hon"ble Tribunal. I have not

suppressed any material facts.

fnd I sign this Verification on this

g
the X day of March,2666.

BERLINENT
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No. 41/2/97-AdmnoII
Government of India '
Directorate of Advertising & Visi

: Ministry of Informat

sual publicity
1on & Broadcasting,

on the recommendation

of DPC the probation period of
shri Tapan. ‘sutradhar, accounts Clerk is hereby terminated
with effect from 10—07--97° ' e
3 2. The above ment ioned official is appointed in. the post
b on substantlve basis with effect from the date’ mentioned
i above., - ! :
. - -
\ . ABBAS)
T DEPUTY DIRECTOR (ADMN. )
A TEL. 371 9765
Copy toi- .
4ﬂ_\ L1 shri;?apan sutradhar, Accounts clerk. ' .
i 2. Servioe Book/Personal File of Shri Tapan Sutradhar./
X 3a Reference Folder.
‘ 3 4, Spare Copies. ' -
A L , .
\\ R e Dot g
A ' , L ;f:ﬁ:#
A e . . SECTION:OFFICER, e
A L . . ~ TEL. 338:4009 “{,
s _
A ,
Ch e Cupy
gertified 1o B¢ 15 T .
b.wh"*"‘m 'v 3
i " Advocoté -
i

‘B' Block Barracks, KGo Margo
New Delhi—llOOOl Dated‘—{i 03 98
OFFICE ORDER




since Jan’2001and the same has been delayed for D.P.C. and obliged.

ol Aymexure— 2

!

DATE - ¢)-§-200
To —
The Director,
DAVP, Ministry of I & B,
III rd. Floor,
New Delhi- 1

Subject: Grievances regarding appointment of the undersigned.

Sir,

* With due respect I would like to draw your kind attention to the following: -

I was appointed as an Accounts clerk at Regional Office, DAVP, and Guwahati on
10® July’95 after passing the open competitive Exam. “DIVSIONAL ACCOUNTANT,
ACCOUNTANT, AUDITORS, UDC’S etc. Exam. 93 conducted by SSC with the rank
21/1993. 1 was transferred to Hgrs., New Delhi on March’97. Her;"c 1 came to know the
recruitment rules for the post of Accounts Clerk, that the required qualification for the
post was H.S.(10+2) with typing knowledge and:desirable qualification was graduation
which was not meet the essential qualification required for the Examination which I had
succeeded. Although the recruitment rule for the same has been amended recently and
published in the Gazette of India on 24 Oct’98 and the required qualification enhanced
to Graduation and the post is renamed as Junior Accountant o

In this- Directorate I become an Ex-Cadre instead of - being considered for
“Authorized Accounts Cadre” and as there is no option for SAS (Subordinate Accounts
Services) Exam. . my promotional avenues are based on seniority basis only.

So therefore 1 request you kindly review my Cadre and financial benefits g:?
please be given to compensate the case, however my promotion to Accountant' is due

!
ours Exﬁjly
(TAPAN'SUTRADHAR)
Jr. Accountant;
CASH SECTION
DAVP, MIB
K.G.Marg,
New Delhi-1 -

c‘"‘fmd fo be true Cupy

" Advocate
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No. 11/9/95-Admnsi  AYmexure— 4

Government of India .
Directorate of Advertising & Visual Publicity
Ministry of Information & Broadcasting
R ‘B’ Block Barracks,'K.G. Marg,
New Delhi-110001, Dated: 31.12.2001

OFFICE MEMORANDUM

Reference grievance dated 09.08.2001 received from Shri Tapan
Sutradhar, Junior Accountant of this Directorate. His grievance relating
to his appointment as an Accounts Clerk in this Directorate has been
examined. However, it has been found that his contentions are riot in
conformity with the guide-lines in force.

2. DAVP sent requisition to SSC for nominations of Accounts Clerks
and SSC had nominated Shri Sutradhar against the said post. All the
terms and conditions of appointment for the post of Accounts Clerk in
DAVP were, clearly informed to Shri Sutradhar in his offer of
appointment.  Therefore, the issue of departmental examination for
promotion and giving financial benefits for the same as raised by Shri
Sutradhar is not tenable. | :

3. This issues with approval of RD:DAVP.

h/lé—/’——-’f@\?ma -
(MANOJIT DEY) /
DEPUTY DIRECTOR(ADMN.)

Shri Tapan Sutradhar
Junior Accountant
DAVP.

PTI Building,

New Delhi o
N

N

" @ortified 10 be true Copy

" Advocote



No. 21/1/2000-Admn.IT AL o
. , Government of India ‘ _A‘WQXUF&%_
"' Directorate of Advertising & Visual Publicity. e
" Ministry of Information & Broadcasting

B Bloclearra‘cks,»-Kz.G; Marg
j _ New Delhi-110001, Dated: 0/9,_0_4.2002
| o ' v

OFFICE ORDER

On the recommendations of jDepam‘mel’v&‘c_\l'Promoﬂom Committee, the
following Junior Accountants are offered appointment on promotion fo four
posts of Accountants and are posted at DAVP Hgrs, New Delhi. '

i) Shri M. Murugan

ii) Ms Sudeshna Gupta

iii) Shri Tapan Sutradhar
iv) Shri N.S.S. Srinivas

2. The diij»é)ve mentioned officials are advised to join The_pr‘qmoﬁonal-post
by 30.04.2002 positively and submit their joining report. They are also advised
to submit option under F.R. 22 within one month of joining to the higher post.

} Y =2 e )
(MANOJIT DEV)
DEPUTY DIRECTOR(ADMNY)
TEL. 338 4009

Copy to:

1. Shri M. Murugan, Junior Accountant, R.O. DAVP, Bangalore.
2. Ms Sudeshna Gupta, Junior Accountant, R.O.DAVP, Guwahati.
/3. Shri Tapan Sutradhar, Junior Accountant, DAVP, New Delhi.
4. Shri N.S.S. Srinivas, Junior Accountant, R.O. DAVP, Bangalore. - .. . |
5. R.0. DAVP, Bangalore(Shri M.S. Rajnikant, Assistant Editor). '
6. R.0O. DAVP, Guwahati(Shri S.K. Malviya, Research Officer). |
7.FA & CAO/Admn.I/ Admn III/6.A./Confidential Assistant.

8. Service Book/Personal File. .

9. Spare copies(2).
: Lz~ 2
(MANOJIT/Béﬁf
DEPUTY DIRECTOR(ADMN.)

Cerlifigd 10 v~ - = "t

, L . * Adgacaf‘
iﬁi&tz\- :rt; -
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The Directo

- S -

DAVP, New

Suh: -Request for declaring as Authorized /Oraanized Accounts Cadres
to the employees come through Staff-Selection Commission- reg.

Sir, v v
I beg to draw your kind attention on the above subject based on the following few points, for
early and sympathetic action.

1. That Sir, 1 appeared in the examination conducted by the Staff Selection Commission in
All India basis in the year 1993 for the post of Div.Acctts. /Auditors/UDCs etc. 1963,
My rank was at No.21/93 for the above examination.

2. Staff Selection Commission, Guwahati nominated my name for Regional Office, DAVP,
Guwahati against the requisition placed by DAVP, Hgrs., for the post of Accounts Clerk in the
pay scale of Rs.4000 -100- 6000/-(earlier it was Rs.1200-2040/-).

3. I, being a graduate and as per the required qualification, I appeared for the posts mentioned
above when the minimum required qualification for the Accounts Clerk was H.S (10+-2).
But, it was not understood as to how I had been offered for the post of Accounts Clerk for
DAVP only and without posting me as an Authorized Accounts Cadre/Deptt. However, I
joined at RO, DAVP, Guwahati in the year 1995 wrongly and also to get myself free from
unemployment. '

4. The Accounts Clerks are now a days called as Junior Accountant in accordance with the
Notification issued vide Gazette of India Part II Section 3 Sub Section (i) dated.
06.10.1998 enhancing the required qualification as graduate instead of H.S (10+2) for
the post of Accounts Clerks/ now Junior Accountant which has also hot solved the -
anomalies properly such as subsequent promotional period and as well the pay protection to
the next promotional post like the others are getting in different Departments/Ministries.

For example, after serving almost 7 years as Accounts Clerk at DAVP Guwahati in the pay
scale Rs.4000 -100-.6000/-, I have been promoted as Accountant at DAVP in the pay scale of
Rs.4500-125-7000/- w.e.f. 22.04.2002 whereas the candidates appointed initially in the post -
of Auditor/Acctt.in the pay scale of Rs.4000-100-6000/-, in the offices like AG/PAD/CDA
(Authorized Accounts Cadre) have been promoted after 3 years as _mandatory to the
post of Sr.Accountant in the pay scale of Rs.5500-175-8000/-. Such anomalies are also
found in subsequent stages in the promotion/pay-scales.

Sir, as per norms and after the Staff Selection Commission on Regional basis, starts
functioning for direct recruitment since 1976 or so, every: Deppt. /Ministry is to place
requisitions to S.S.C who nominates the candidates in different Deptt. Ministries usually from
the common Seniority list against the candidates appeared for the same examination in a
particular year. But, it has been noticed that the candidates appointed appearing in the
same examination, in different offices/Ministries as Authorized Accounts Cadre /Deptts., while

I had been placed for DAVP without declaring me also as Authorized Accounts Cadre and for
such type of duel actions by the SSC/Deptt., I have been depriving from the due benefits like -
pay-protections/designation/promotional avenues within the stipulated period meant for
others in different organizations/transferable aspects from one Deptt./Ministry to another

Gertified to be true Copy

-

_ « Advocate
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Deptt./Ministry. In this regard, the extract from the Swamy’s Master .Mahual for DDOs .
- and Head of Offices towards mode of recruitment etc, (i.e. Recruitment by Staff

Selection Commission, -II (iv)-Allotment of candidates by the Commiission, for
ready reference, perusal and necessary action.
Sir, I never applied for a particular post for a particular Deptt. against any advertisement

published in the local News papers/Employment News or appointed through the local

Employment Exchange. - Hence, being selected through Staff Selection Commission the
employees- should not be treated that they are for a particular Deptt./Ministry only,
Moreover; as per norms, the candidates appointed their transfer, promotion should have been
made only within the jurisdiction of the concerned Regional Staff Selection Commission
Office. .

In view ()f the above, I firmly believe that the mode of appointment as offered to me by the
SSC/Deptt., was wrong and I accepted the same wrongly because of initial lack of knowledge
to entry ‘into Government service and also to get rid of unemployment. But, this should be
cleared ‘once for all to avoid the continuation of anomalies/discrepancies in near future.

I, therefore, would humbly request you to look into the matter and take it up with the
concerned Authorities like SSC/ DOP&T etc., and arrange -to declare/Place me as an
Authorized Accounts Cadre/Deptt. and give the necessary pay-protection based on the above
stated facts for the pay scale of Rs.5500/-175 -9000/- w.e.f. 11.7.1998 i.e. after 3 years of
my joining as Accounts Clerk, till date. '

Your early action in this regard is highly solicited.
Thanking you,

Yours faithfully,
(TAPAN SUTRADHAR)

Accountant
RO: DAVP: GUWAHATI

Advance copy for information and necessary action please ,

To:

HwN

Director, SSC, Guwahati
Director, SSC, New Delhi.

Director, DOP&T

Accounts Association, DAVP, New Delhi.

(TAPAN SUTRADHAR)
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)/ To : ' - ~ REMINDERIII
- The Director, . ‘ ‘ Date: 27-Sep-05
fDAVP/ New DerLH) — i ' ' - : '

' (Through Proper Channel)

§

Sub: -Request fb,r dec|a’fing as Authorized /Organized Accounts Cadres
to the employees come through Staff-Selection Commission- reg.

Sir,

Kindly refer to my letter dated 07-04-2005 submitted through R.O., DAVP,
Guwahati, on the above sub]ect I understand that the same has already been
forwarded to the Hgrs. by this office for its necessary action.

Since, I have not received anything in this regard from Hgrs. till date I would
like request you *once again to kindly "do the needful and intimate me the position
expeditiously so that I may not be deprived from further more as already narrated in
my letter dated 07-04-05. I am enclosing herewith a copy of my letter dated 07- 04-05
again for your ready reference - and kind perusal.

Yours fajthfully,

- /
(TAPAN SUTRADHAR)

‘Accountant
RO: DAVP: GUWAHATI

i
.

" fdvocot®
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S.L.I 'I}V:)o’ B\
DISTRICT: Es == 57 =
VAKAL A TNA N,
IN THE GAUHATI HIGH COURT
[ THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA, MIZORAM
'AND ARUNACHAL PRADESH ]
Omgwxi fﬂThnﬁtow NO oo 90 ........... OF 2006
: APPELLANT
ITEL?DM Sutradhos PETITIONER
VERSUS |

RESPONDENT

Urdon O.f drndin Qé“m

OPPOSITE-PARTY

»

‘Know all men by these presents that the above named .. P{)f;& .............................................................................
do hereby nommate constitute and appoint Sri/Swati U',}( M«@%AHM‘L ...................................
............................................................................ Advocate and such of the undermentioned Advocates as shall
accept this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted above
and in connection therewith and for that purpose to do all acts whatsoever in that connection including depositing or
drawing money, filing in or taking out papers, deeds of composition etc. for me/us and on my/our behalf and I/We agree

to ratify and confirm all acts to be done by the said Advocates as mine/ours for all intents and purposes. In case of non-

Jopau S

payment of the stipulated fee in full, no Advocate will be bound to appear and act on my/our behalf.

In Witness Whereof 1/We hereunto set my/our hand on this

N: M. LAHIRI (Sr. Adv.)
B. M. GOSWAMI (Sr. Adv.)

J.P. BHATTACHARJEE (Sr. Adv.)
D.C. SHARMA

B. K. GOSWAMI (Sr. Adv.)

A. M. MAZUMDAR (Sr. Adv.)

P. K. BARUA (Sr. Adv.)

S. N. BHUYAN(Sr. Adv.)

J. K.BARUAH(Sr. Adv.)

ANIL SARMA(ST. Adv.)

B.K. DAS(Sr. Adv.)

M. A. LASKAR(ST. Adv.)

DR S.N.CHETIA

A.S. BHATTACHARJEE (Sr. Adv.)

* A.R.BANERJEE (Sr. Adv.)

D.K. HAZARIKA (Sr. Adv.)
N.N. SAIKIA(Sr. Adv.)

J'M. CHOUDHURY/(Sr. Adv.
_— (Sr. Adv)

P.K. GOSWAMI (Sr. Adv.)
P.G. BARUAH (Sr. Adv.)

C.R. DE (Sr. Adv.)

D. K. BHATTACHARYYA (Sr. Adv,)
D.K. TALUKDAR (Sr. Adv.)

R.P. AGARWALA (Sr: Adv.)

D.P. CHALIHA (Sr. Adv.)

MRS. K. DEKA

BISHNU PRASHAD

S.S. RAHMAN

GOLAP SARMA

S.R. BHATTACHARJEE (Sr. Adv.)
P.C. DEKA (Sr. Adv.)

BHARGAV CHOUDHARY

. PK.DAS
- AK.CHAUDHURI

B. R. DEY (Sr. Adv.)
A.K. PHOOKAN (Sr. Adv.)

K.R. PATHAK (Sr. Adv.)
BHUBANESWAR KALITA (I)(Sr. Adv.)
B. R. DAS (Sr. Adv.) '
S.P.DEKA

D.R.GUHA

S.A. LASKAR

SAUKAT ALL (Sr. Adv.)

B. K. ACHARYYA

MS. USHA BARUAH

N.C. DAS (Sr. Adv.)

~ AK. BHATTACHARYYA (Sr. Adv)

A. B. CHOUDHURY (Sr. Adv.)
T.S. DEKA (Sr. Adv.) '
K. P. SARMA (Sr. Adv.)

B. P. BORAH (Sr. Adv.)

H. K. SARMA

PRABIN BARTHAKUR (Sr. Adv.)
M.C. BARTHAKUR '
P.C. GAYAN

C.K. SHARMA BARUA (Sr. Adv.)
ANUP KR. DAS

DR Y.K. PHUKAN (Sr. Adv.)
DIBAKAR GOSWAMI

BIJON CH. DAS (Sr. Adv.)

R.L. YADAV '

PRAFULLA ROY

A.C. BURAGOHAIN

. BL.SINGHA

PK.MUSAHARY
M.Z. AHMED (Sr. Adv.)

. RP KAKOTI = |
"SI.RASUL

GURMOORTHY GOPAL
B.K. GHOSE (Sr. Adv.)
S. K. BARKATAKI
DRN. K. SINGHA

D.C. MAHANTA (Sr. Adv.)
T.C. KHATRI (Sr. Adv.)

MS. BINOYA DUTTA
BHABATOSH BANERJEE
RK.JAIN

G.K. BHATTACHARYYA (Sr. Adv.)
PRANABANANDA PATHAK (Sr. Adv)
T.C. MAJUMDAR (Sr. Adv.)

DR H. N. DAS (Sr. Adv.)

B. C. MALAKAR

SAMSUL HUDA

BHADRESWAR TANTI

N.N. SARMA

JANARDAN DAS

CHAITANYA BARUAH (Sr. Adv))
A.C. SARMA

N.Z. AHMED

N.C. PHUKAN

MUNIN (GAUTOM) SARMA
FAIZNURALI

D.K. KAKATI

G.N. SAHEWALLA (Sr. Adv.)

G. K. JOSHI (Sr. Adv.)

AA MR

MS. REKHA CHAKRAVORTTY
MRS. JHARANA BORAH

S. N. SARMA (Sr. Adv.)
MD.ABDULMANNAN

DILIP KR. DAS (Sr. Adv.)
PRADIP KHATANIAR

N. CHAKRAVORTY (Sr. Adv.)
MRS K. YADAV

DR B. P. TODI (Sr. Adv.)

MRS. K. BHATTACHARYYA

- A.K.BARPUJARI

S.S. SHARMA (Sr. Adv.)

S.P.ROY
K.K. BHATRA

R.P. SHARMA (Sr. Adv.)
S.C.BISWAS

P.C. RAYMEDHI

UTPAL DAS (1)

DR S. S. HARLALKA

D.R. GOGO!

KHAIRUL BASAR

A.S. CHOUDHURY (Sr. Adv.)
DINDAYAL AGARWALA
KAMAL AGARWAL

MD. SAMNUR AL

JOYDEV CH. DAS

V. K. BHATRA

A.C. BORBORA (Sr. Adv.)
PK.KALITA

SAILEN MEDHI

MRS. M.B. DUTTA CHOUDHURY
P.C. GOSWAMI

APURBA SARMA (1)

K.H. (SALIM) CHOUDHURY (Sr. Adv.)
AK. PURKAYASTHA

ASHIS DAS GUPTA

L.P. SHARMA

VIJAY HANSARIA

B.N. SARMA

J. L. SARKAR

'R.C. SANCHATI

J.P.BORA

SISHIRDUTTA

C.R.BORAH

P.K. GOSWAMI (I)
N.S.DEKA

M. SAHEWALLA

H.A. SARKAR

MRS. RUMA BORDOLOI
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NILOY DUTTA (Sr. Adv)
CHINMOY CHOWDHURY
KAMAL NAYAK
SK. N. MOHAMMAD
GIRISHMISHRA
JOGINDER SINGH (Sr. Adv)
ABU SHARIF
B8.8. NARZARI (Sr. Adv.)
MD. ABDUL WAHED (Sr. Adv.)
NASIMUDDIN AHMED
MANORANJAN DAS
DR GOBIND LAL
B.C. PATHAK
* FH.LASKAR
MRS. M. HAZARIKA (Sr. Adv.)
SAURAV KATAKI
MD. ABDUL HAI
GAUTAM UZIR
H.R.A. CHOUDHURY (Sr. Adv.)
MRS. MANJULA DAS
BHABENDRAN. SARMA
BENU DHAR DAS
S.L. TULSHYAN
N.N. KARMAKAR
MRS. REETA BORBORA
HRISHIKESH ROY (Sr. Adv.)
PRADIP DAS
MD. M. H. RAJBARBHUIYAN
MRS. J. B. KHARBHISH
D. N. CHOUDHURY
S.S. GOSWAMI
K. K. MAHANTA (Sr. Adv.)
JAGDISH SHARMA
P.S. DEKA
MONINDRA SINGH
N.R. PHOOKAN
K.P. PATHAK (Sr. Adv)
ARUP KR. GOSWAMI (Sr. Adv.)
S.S.DEY
DIGANTADAS
MRS. B. ACHARYA
DILIP CHOUDHURY
LAKSHESWAR TALUKDAR
S.P. MAHANTA
SK. CH. MOHAMMAD
HASIBUR RAHMAN
MS. AJANTA DHAR
B. IBOCHOWS3A SARMA
AK.MAHESWARI
PN.SINGH
NILAMON! GOSWAMI
MS. BHARATI DEVI
DR Z.N. SHARMA
K.K.DEY
G.K.DUTTA
B. MRINAL CHOUDHURY
KUMUD BARUAH
APURBA KR. SHARMA
NAZRUL ISLAM
RAJIB BORUAH
SRIKANTA HAZARIKA
K.N. CHOUDHURY (Sr. Adv)
MRS. ABHA BHATTACHARYYA
A K. THAKUR
A.C. MAHANTA
MS. BHUMIKA CHOUDHURY
DRA.K.G. THAKURIA
D.K. MISRA (Sr. Adv)
DR AK. SARAF (Sr. Adv)
DR R.C. BARPATRAGOHAIN
MD. AL! SEIKH
B.K. TALUKDAR
NISHITENDU CHOUDHURY
G.P.BHOWMIK
MD. ABDUL HAKIM (1)
UPENDRA NATH DAS
P. K. GOSWANMI (i)

SANJOY MITRA

MS. KALYANI DEVI
PARAMANANDA YALUKDAR
MANABENDRA NATH
MS. MONIDEEPA SARMA
D.K. KOTOKY

T.BIDYUT BIKASH

S.B. SARMA

SK. SAHA

YADAB DOLOI

R.C.DAS

PK. TIWARI

D.C.LAHIRI

PRANAB BORAH

DR (MS.) S. RAHMAN
MRS. S.D. BHATTACHARYYA
MANOJIT BHUYAN
RAMESH BARPUJARI
MRS. NIRUPAMA SAIKIA
JENAT MOLLAH

PUSPA KT. BORA

M.L. SHARMA

MS. TRIBENI GOSWAMI
R.K. MALAKAR
BISWAJYOTI TALUKDAR
PK. BARMAN

ANILCH. DUTTA
SINGHNAD CHOUDHURY
DILIPMOZUMDER

.A.M. BUZARBARUAH (l)

ARUP KR. SHARMA (1)
MD. JASIMUDDIN AHMED
DR PN. HAZARIKA
ZIAUL. KAMAR

*MRS. M. PHUKAN

R. K. SAIKIA
SUBRATA NATH
DHANESH DAS

H.N. GOSWAMI

H.P. BARMAN

MS. JYOTI.TALUKDAR
SACHINKR. SHARMA
L.R.DUTTA
J.N.CHAKRAVARTY-
QZI. S. KUTUBUDDIN
S.K. KEJRIWAL

MS. PRATIMA DAS
JAGANNATH BARUAH
MD. M. AHMED

MS. B. K. DEVIGOSWAMI
B.C. SARMA

MS. J.D. ACHARYYA
V.M. THOMAS

K.K. PHUKAN

B. DEVA GOSWAMI
AMAL CHANDRA DAS
MS. GITI KAKATI DAS
MS. BAHARUN SAIKIA

()

MRINAL KR. CHOUDHURY (Sr. Adv.)

MS. AHMEDA BEGUM
D.C. KATH HAZARIKA
MD.MOTIUR RAHMAN
MS. DIPTIDAS

M.K. JAIN

MS. BASANA RAJKHOWA
S.C.DUTTARQY
S.L.JAIN

B. K. BHATTACHARJEE
MS. ANUPAMA DEVI
MS. M. BUZARBARUAH
MS. MRIDULA DEVI
BHASKAR J. DUTTA
MANIK CHANDA
K.K.MOUR

B.B. GOGOI
ABDURROSHID

M.R. PATHAK

P.K. SHARMA

P.K. BARMAN

RAJEN CHOUDHURY
MD. NAZIMUDDIN AHMED
MD. HABIBUR RAHMAN
JAYANTA CHUTIA

AK. ROY

RK.PAUL
ASWINITHAKUR
JOGESWAR SAIKIA
AK. SARKAR

P.B. MAZUMDAR

LM. KSHETRY

M.K. SAIKIA

AJ. DAS

BISHNU BURAGOHAIN
A.F.G. OSMANI

SANJIB SAIKIA

MS. PORI BARMAN

MD. A. SABUR CHOUDHURY

R.N. KALITA

MS. MANOSHI HAZARIKA

MS. A. BHAGAWATI
RANJAN BARUAH
JNAN CH. NATH
KR.DEEPAKDAS
MONMOHAN TALUKDAR
UPAMANYU HAZARIKA
AMLANDUTTA

BILLAL HUSSAIN

T.J. MAHANTA

M.D. CHOUDHURY

MS. S. DEKA BARUAH
MS. NILIMA DEVI
SATYEN SHARMA

RAM CH. SAIKIA

UJJAL BHUYAN

. DIBAKAR SHARMA ()

MS. A.G. BARUAH
MS. MANJULI DEV

AMARENDRA CHOUDHURY

DRP. K. BHUYAN

MS. G. D. MAZUMDAR
JYOTIRMOY ROY
ASHIS BHATTACHARJEE
MS. PRANATI SHARMAH
KHARGESWAR DAS
H.K. BAISHYA

BISWA NATH SHARMA
CHANDAN DAS

S.K. LAHKAR
RASAMAY DUTTA

MS. S. BAYAN ROY
S.N.DEV NATH
D.C.DUTTA

MS. SNIGDHA BARUAH
MRS.PM.DUTTA
PADMA KT. BORAH

H.S. THANGKHIEW

P. J. SAIKIA

RAJ KR. AGARWALA

. KAMALESHK. GUPTA

B.C. CHOUDHURY
JAIRAMGIRI
SANTANU BHARALI
PK.ROY

MS. GOURI SINHA
P.C.DEY.

K.K. NANDI

R.N. PURKAYASTHA
S.K.SINGH

D.K. GOSWAMI
R.K.JOSHI
D.C.CHETIA

MD. ABDUL HANNAN
MD. IGBAL HUSSAIN
DEBJITKR.DAS
MS. A.D. THAKURIA
MS. ANUBHA DAS

MS. NEELIBORDOLO!
0.K. KOTHARI N

KALYAN BHATTACHARJEE

DAYAL CH. BARMAN
MS.R.L.GOGOI

MD. K.A. MAZUMDAR
U.C. BHATTACHARYYA
TAYUM SON

MS. R. DAS MOZUMDAR
MS. SYEDA LA. BEGUM
A.$. NIJAMUDDIN
RANJAN MAZUMDAR
RAMEN DAS (1)

N.N. OZAH

S.K. PAUL

MUK PERTIN

DRA.C. PHUKAN

MC. DEKA

. PALLAV KATAKI

S.C.KEYAL

° MS.S.B.BHUYAN

SKH.MUKTAR

APARESH CHAKRAVARTY

MS. J. PHUKAN GOGOI
GAUTAM BAISHYA

SIDHARTHA BHATTACHARYYA

MJP. SHARMA

RANJIT DAS

RAMESH GOENKA
PHANIDHAR GOGOI
MS. P.B. HATIKAKOTI
MS. SUNITY SONOWAL

- MS. BABITA GOYAL

BIMALCHETRI

PREM SHARMAH
BISWAJEET GOSWAMI
MRS. EVA KAKOTI
TC.CHUTIA

VK. CHOPRA
S.K.SINGH

C.T.JAMR

MALKIT SINGH

H.K. SHARMA
SUDAMA CHAUHAN
U.K. BORTHAKUR

MS. GEETA DEKA

MS. N. DUTTA SHARMA
MS. S. ADWANI

P.J. PHUKAN

MS. R. PATHAK BORAH
MD.M. H. CHOUDHURY
RAB HUSSAIN
C.K.DAS

PALLABH BHOWMICK
S.M. SARKAR
S.K.GOSWAMI
HARMOHAN TALUKDAR
RM.CHOUDHURY
MASLIM GHANI
J.C.BEZ

BIJAN CHAKRABORTY
AB.ROY (Sr. Adv)
A.M. BUZARBARUAH (i)
UTPAL RAJ SAIKIA

L. NESSA CHOUDHURY
DHIRAJKR. SAIKIA
JK. MISRA

BIPUL SARMAH

MS. S. DAS BARUAH
G.K. THAKURIA

H. K. NATH

RAFIQUL ISLAM

K.R. SURANA

MS. L. CHENTALAPATI
MS. D. DAS ROY
ANUPAL DUTTA
PK.ROYCHOUDHURY
K.C. MAHANTA

.

P
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B. C. TALUKDAR
R.K. DA% (Sr. Adv)
‘ PRABIR; CHOUDHURY

* KHAGEN GOGOI

RAJESWAR SARMA
T.G. BARUAH
D.G. BARUAH
MD. ABDUL HAKIM (1)
A.C. KALITA
B.C. SAIKIA
TAFAZZUL HUSSAIN
TAUHIDUL ISLAM
R.D. LAL
B.C. CHAKRABARTY
MS. SUNITA KERJIWAL
SUKUMAR CHOUDHURY
G.C. PHUKAN
N.H. MAZARBHUYAN
BIMAN BARUAH (Sr. Adv.y
TONNINGPERTIN
BASARUDDIN ARMED
MS. DEEPA BORAH
MD. ABDUL MALEQUE
J.C.GAUR
H.K. CHOUDHURY
BIPLAV CHAKRAVORTY
P.N. CHOUDHURY
ARUNESH DEB ROY
MS. N. BHATTACHARYYA
PRABIN MAHANTA
H.K. MAHANTA
M.M. RAY
P.K.DAS
MS. SOHELI SEAL
MR. AJANTA TALUKDAR
MRS. N. T.NATH

" NIRMALENDU SINHA
MISS. Z. TSIBU KHRO
MS. ANITA DEVI
MRS ANU BARUA
MS. FATIMA AHMED
NILUTPAL BARUA

- MS.B.DUTTADAS

UTPALCH. DAS

" ARUP KR. SARMA (Il)

MS. S. BARPUJARI
S.S. SAMADUR RAHMAN
BISWAJIT PRASAD

MS. M. PRADHAN

© AK. JAIN
. MS.JYOTIMALA KONWAR

MS. CHANDANA DEKA
D.R.BORA
H.R.KHAN

"~ SYED|. RAHMAN
" PARAMANANDA BORAH

JAYANTA TALUKDAR
MS. BONTI SARMA
KULENDRA BHATTA

. MS. A DEKA LAHKAR

P.K. BARUAH (il)
CHITTARANJAN GOSWAMI

- N.K.BARUA
- B.K. BAISHYA
~ IFTEKHARAHMED

D.C. NATH
MS. NILUFAR RAFIQUE
- ZAFAR IQBAL
MS. MEGHAMALA SHARMA
AJANTA SARMA
ADIL AHMED
MS. NANDITA MORAL
MS. DEEPANJALEE DAS
O.P. BHATI
DR (MRS) P. CHAKRABARTY
JAINUDDIN AHMED
B. KARPUKAYASTHA
SIDHARTHA SARMA

(3)

AK.DEY

S.K. MEDHI (1)

MD. SHAMSUL ISLAM
RATUL GOSWAMI
JOYRAM SAIKIA
BHUMIDHAR BARUAH
DEVA KR. SAIKIA

PRAN BORA

DEBAJYOT! TALUKDAR
MS. M.D.G. BARUAH
BHABANI PHUKAN
RAHMAN ALI

DHIRENDRA KR. DAS

R. K. BORAH

ALOK VERMA
HRISHIKESH SARMA
A.R.SIKDAR
NITYANANDA BARUAH
N.K. NATH

DR PAUL PETTA

MS. ARIFA K. CHOUDHURY
D.M. BORDOLOI

BHABA KANTA GOSWAMI
M.K. GARODIA

MRS. R. PHUKAN SAIKIA
J.N. SARMA

HAMIDUR RAHMAN (1)
KAMALESH SHARMA
BISWADEV SINHA

H.K. DAS

B.D. KONWAR

TN. SRINIVASAN

DILIP BARUA

N.J.DUTTA

J. K. BAISHYA

MATHEIM LINGG!

MS. APARNA DEV

AVIJIT ROY

KRISHNENDU PAUL
HALADHAR KALITA
DIBAKAR GOSWAMI (11)
MRS. N. DEVI SARMA
C.R.DAS

MS. ANJU TALUKDAR
S.P.DEY

MRS. INDRANI SARMA (1)
MS. BHANU SENAPATI
DEBASIS SUR

MS. ANURUPA DEY

D.C. BORAH

R. K. PRADHAN
SANTANU BHATTACHARYYA
SATYAJEET SHARMA
DEBAKR. DAS
PRIYATOSH BHATTACHARJEE
PARITOSH PURKAYASTHA
MS. RINA BHATTACHARYYA
DEBAJIT BHATTACHARJEE
PRADIP DUTTA ROY

M.K. MAJUMDAR

B. M. CHOUDHURY
SOUMITRA SAIKIA
SYEDMD. T, CHISTIE

DR (MRS.) M. PATHAK

MS. KALPANA BARUAH
B.W. PHIRA

S.R. RAVA

MS. P.B. BHATTACHARJEE
S.C. BHARALI

MANOJ AGARWAL
HAREN DAS

MS. AJANTA NEOG
ARNAB BISWAS

SAHIDA BEGUM
MONMOHAN GOSWAMI
P.C. CHOUDHURY

M.N. NATH

MS. UMA CHAKRAVORTY

MS. JUTHIKA CHAKRABORTY
MS. S. SENAPATI
MANAS SARANIA

MRS. PRANITA CHOUDHURY
DEVASHIS THAKUR

MS. Z. ARA BEGUM

K.C. SARMA

SUMAN CHAKRABARTY
ABRAR AHMED

MS. SANGHAMITRA DOWERA
PRASANTA KHATANIAR
ANUP JYOTI SARMA
S.C. CHAKRABORTY
PM. DASTIDAR
HAMIDUR RAHMAN (If)
MS. DEEPAWALI SHAH
D.K. CHOMAL

MS. ASHA JAIN

MD. A.H. LASKAR

AJIT DAS

MS. REETUJA DUTTA
S.K. TEWARI

TAPAN KR. DAS (1)
SHAH S. A. RAHMAN
PARAG K. DUTTA

P.C. BARPUJARI

B.N. HAZARIKA

R.R. KALITA

M.K. SHARMAH
B.C.KALITA

DRB.U. AHMED

M.U. MAHMUD

B.N. SARMA BORDOLOI
SALAHUDDIN AHMED
MRS. J. SAIKIA BHUYAN
NARAYAN CHAKRABORTY
SASHANKA DASGUPTA
RIPUNBORA

JAYNAL ABDIN (1)

T.P. MAZUMDAR
ANUPAM SARMA
KAMESWAR LASKAR
U.K. THAKURIA
J.M.DAS

MS. G. DAS LAHKAR
CHANDRA BORUAH

S.P. SHARMA
BHUBANESWAR KALITA (1)
N.K. GOLDSMITH
SURAJIT DUTTA

AK. MEHTA

ANJAN J. SAIKIA

A.K. BARUAH (1)
BALDEV SINGH

Y.S. MANNAN

RAJ SEKHAR

PULIN BISWAS

MONOJ BHAGABATI
SONESWAR DAS
MRINAL SARMA

MD. A, ALAM KHAN
MRS. J. CHAKRABORTY
MS. S.B. CHOUDHURY
U.S. AGARWALLA

PK. SENSOWA

0.K. MAHESREE (Sr. Adv.)
N.N. BHUYAN CHOUDHURY
SARBESWAR DAS

MRS. AMI B. SARMA
AFTAB ALAM

J.K. ADHYAPOK

COL (RTD.) M. GOSWAMI
BK.SINGH

MD. AYUB ALI

ADHIR S. CHOUDHURY
S.R. SAIKIA

BAHADUR RAMCHIARY
TAPAN DAS (1)

N
MRS. PUSPA GOGOI
MS. APARAJITA SHARMA
AJOY KR. DAS

BIMAL KR. JAIN

REKIBUDDIN AHMED

MRINAL KALITA

MS. CHANDRAMA SARMA
K.D.CHETRI

S.J. BARTHAKUR

MS. ANJANA DAS

K. KATH HAZARIKA
PARITOSH BANIK

ARUNABH CHOUDHURY
BHASKAR DUTTA

TAYAM SIRAM

DULAL TALUKDAR
C.R.BISWAS

BHASKAR KR. SHARMAH
AK. SAIKIA

DINESH AGARWAL

MS. PANCHALI BHATTACHARYA
MS. MAMONI CHOUDHURY
MS. TRIPTIDHARA DAS
SURAJIT CHAKRABARTY

MS. U. BHATTACHARYYA

MS. MOMIKSHYA ARUNA (OZAH)
RAJESH AGARWALL

ABDUL MALIK

MS.D.S. NEOG

MS.N. N. AHMED

MS. S.T. SARMA

H. B. GOSWAMI

KHIZIRUL MONIR

MRS. K. K. CHOUDHURY

MS. MAMON DEKA

MS. DEBJAN! SEAL

MS. PRIYANKA BARUA
ABHIJIT BHATTACHARY YA (1)
MS. ECHO SHARMA
KALYAN PATHAK
MANISH GOSWAMI
MRINMOY KHATANIAR _
DIPANKAR BORA
SUMAN SHYAM
BEDADYUTI CHOWDHURY
MS. BORNAL! BHUYAN
MS. BANTI DUTTA

MS. MOUSHUMI DEKA
MS. CHANDANA NANDI
SUNIL AGARWAL

HARI KANTA DEKA (Sr. Adv.)
MS REHANA BEGUM (1)
O.P. SAHARIA

S.C. ACHARYA
S.S.DUTTA

AKHTAR PARVEZ

MS. N.S. THAKURIA

S.S. MOZINDER BAROOAH
DIPU MANI THAKURIA
JAINUL ABEDIN (11)

JAWRA MAIO

. JOGEN HANDIQUE

I.A. TALUKDAR
BIKRAM CHOUDHURY
NABAJIT BHARALI

MRS. H. M. PHUKAN
A.R.MEDHI

MD. BABULUR RAHMAN

PK. PODDAR

MD. ILIASHALI

RAMKRISHNA BHATTACHARJEE
M.K. MISRA

R.J. BARUA

B.K.DUTTA

MRS. S. DAS BHUYAN

MRS. M. RAJKUMARI

ACHYUT OZAH

BIKAS HAZARIKA
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MS. MONINATH
S. K. DAS
RAHMAT ALl
DEVAJIT SAIKIA
MATIN B. U. AHMED
B. K. HAZARIKA
SONJOY SARMA
MD. A. J. ATIA
ASHIF AHMED
MATIUR RAHMAN
AK.BASFOR
SHOUMEN SENGUPTA
D.K.JAIN
MS. MALLIKA DUTTA
AJUNGLA AIER
H.B. SARMA
PRAJNAN C. DEKA
ARINDAM BARTHAKUR
M. J. DAS
PK. TALUKDAR
MS. MOHSYNA SYREEN
MS. K. M. PHUKAN
MS. J. RANI BORA
MANASH BARUAH
K.K.BHATTA
MRS. RANI DUTTA
ASLAM KHAN
PRANAB CHAKRABORTY
MS. PURABI KALITA
JAYANTA DEKA
NAVAROON NATH
MS. NIRMALI TALUKDAR
N.A. LASKAR
NAJROL HAQUE
MITHUN TALUKDAR
KANHAIYALAL GUPTA
MRS. M. GOHAIN
MRS. GITA MEDHI
B.S. BASUMATARY
N.P.DAS

DHRUBA KR. SAIKIA (Sr. Adv.)

INDRANEEL CHOWDHURY
MRS. R. S. CHOWDHURY
SUBRAT BHUYAN (1)
MRS. JYAISNA SIKDAR
MRS. M. SARMA BARUAH
J.P.DAS

HIRALAL MAURYA
KAMALAKSHYA DAS

MS. IPSITA GOHAIN

MS. DIPASHREE SINHA
MS. NIRUPAMA BARUAH
MS. PAPIA CHAKRABORTY
HAREKRISHNA DEKA
SAJID RAHMAN

MS. APARNA AJITSARIA
G.B.DAS

DEBAJEET THAOSEN
S.K.MEDHI (1)

BEGUMR. A. SULTANA
ALOK DEB

MS. B. CHAKRABARTTY
MS. INDRANICHETIA

MS. ANUPAMA DEVI
SIDDHARTHA BARUAH
S.R.RAJBONGSHI

K.K. BHATTACHARYYA

MS. MANJULIKA BAROOAH

MS. MANJUSHA JHA

MD. KHORSHED AU
ZAHANGIR HUSSAIN
S.N.DEVPUZARI
DIGANTA KR. MISRA

MD. AFTAB HUSSIAN
MRS. N. S. AHMED ISLAM
MS. G.R. MAHILARY
M.K.MODI

1.A. HAZARIKA
SHAJAHAN AL

DHIMAN TALUKDAR

U.P. BARUAH

MS. ARUNIMA SENAPATI
MS. SUJATA CHANGKAKOTI
A.L. MANDAL

UTPAL DAS (I1l)

S.K. KHAITAN

MRS. V. L. SINGH
ARNAB JAN DEKA

S.K. SINGH

NIRAN BARAH

MRS.A. A. BEGUM
SONESWAR SAIKIA

J. P, CHAUHAN

DEBAJIT GOGOI
GAUTAM SOREN
AFSARUDDIN CHOUDHURY
JOGEN BORDOLO!
SUNIL KR. SINGHA

MRS. 8. BHUYAN

ARUN NATH

MS. M. BORDOLOI
SADHAN KALITA
CHINMOY BHATTACHARYYA
ANUPAM CHAUDHURY
PRABAL KATAKI

SANJU GANGULY
R.K.BOTHRA

MS. NAVANITA MITRA
RAM NAKSHTRA

S.N. RAY

D.K. SARMAH

MS. ANUPAMA DASS
MISS. R. DEKA

LK. BORAH

R.K. ADHIKARY

S.K. SHARMA

MISS. ANITA DAS

J. K. SARMA

MRS. M. CHOWDHURY
ZIAUL ALAM

MS. N. HOMCHAUDHURY
SK. SINHA

ROMEN BARUAH
ARUPANANDA CHOWDHURY
NILADRI BHATTACHARYYA
MS. I. KRISHNATRAIYA
MS. PAHARI SAIKIA

N. K. BARKAKATI

ASHIM KR, CHOUDHURY
MS. S. HAZARIKA
RUPJITDE

R.K.NATH

. D.J.DUTTA

R.K. SARMA

DINAMANI SARMAH

PARTHA CHOUDHURY

B.P. SINHA
ROFIQUDDINAHMED
AISWARYYA SARMA

MS. A. BARUA

MD. NIZAMUDDIN SEIKH
DIGANTA GOGOI

SANJIB ROY

MS. KALPANA GOGO! (SARMAH)
ANIRBAN DAS

MRS. INDRANI CHOWDHURY
ANAN KR. BHUYAN

PALASH DAS

MS. BIPAAKKHI BORTHAKUR
DIPAK KR. DEY.

PARTHA P. BARUAH

" AJITKR.DUTTA

MD. BAHARUL ISLAM
MD. TARIQUL ISLAM

(4)

ABU SAYED

BHASKAR BARMAN

MS. BIJOYA BAIRAG!
PABITRA S. BHATTACHARYYA
SURAJIT BHARALI

MS. BABINA BEGUM

MS. NANDITA BHARALI
SUJITKR. GHOSH

MISS. RUPALIM DAS
PRANAB SHARMA

MISS M.M. BORAH

MS. BANTI BAISHYA
RADHA M. DAS
PADMESWAR DEKA
ANUPAM CHAKRABORTY
ANGSHUMAN BORA
RAJEEV DAS
BISWAMBHAR SHARMA
HARGOBINDA BORUAH
MS. JITUMONI SHARMA
PUTUL CH. GOSWAMI
RANJAN GOGO!

MISS. LOLITA RENGMA
MISS. BASABI DAS

MS. RUPANJALIDAS
MANISH CHOUDHURY
MISS. MARAMEE GOGOI
NABIN DEB NATH

MRS. CHAYA DEVI

MS. BASHARI SEAL
MISS DEBALINA CHOUDHURY
MS. SMRITISHREE CHAKRAVARTY
MISS. MAMAN! BASAR
MISS. SANCHITA ROY
MISS. ANJALI DAS
DIPAK KR. KALITA
NURUL |. CHOUDHURY
MD. AK. HOSSAIN

MS. KAVERI MEDHI
KAUSHIK GOSWAMI
ABDURR. SHEIKH

MS. TAPASI DAS
HEMANTA KR. SARMA (Il)
MISS. DIPSHIKHA DAS
RAJESH KR. BHATRA
SAGAR RAVI G.
PADMADHAR UPADHYAY
MISS. PEACE LAHKAR
IKBAL H. SAIKIA
DIBYAJYOTI BORAH
MISS. HASINA YESMIN
MRS. JURI D. BARMAN
MISS. ASMINA BEGUM
MRS. RAKHEE B DEB
MRINMOY DUTTA

MISS. SANTANA SARMA
BIMAL SARMAH

AMBAR BARKATAKI
MISS. NIZIFA KHANAM
MS. BARNALI MAHANTA
MIZAZUR R. BARBHUIYA
SANJAY ROY

IMT1 LONGJEM

MISS. BIPASHA SARKAR
MISS. RINI SHARMA
SHAMIMA JAHAN
NILOUTPAL RAJKHOWA
R K. DEV CHOUDHURY
SONITKR. SAIKIA

MISS. SEWALIKEOT

MS. MITALI MAHANTA
GAUTAMKR. SARMA
SHAHAB UD. MAZUMDAR
ABDUL MANNAF
RAGHUNATH PD. ROY

NURMOHAMMOD SARKAR
SANTOSH JAIN Moo
SUNILKR. JAIN < '
DIPENJYOTIDUTTA

MRS. BANANI DAS
RAJESHKR. CHAYENGIA
MS. ASHA TEWARI

MRS. R. BORO BORAH
MISS. REKHA DEKA

MS. N. MEDH! KALITA
MANASH GARODIA
JAKIRUL |. BORBHUIYA
SUBIR BHATTACHARJEE
MS. DIPIKA BORGOHAIN
MRINALENDU CHOUDHURY
DHRUVAJYOTI PATHAK
KAUSHIK HAZARIKA
DILIP BARUAH (If)

MD. ABDUL MATLIB

RAJIB HAZARIKA
NABASHISH GOSWAMI
DEBASHISH BATTACHARYA
KUMUD CH. BORO
NARENDRA NATH JHA
RANDEEP SHARMA

MS. TAMANNA BORA
MRS. FARIDA BEGUM -
NEELANJAN DEKA
DEVASHIS BARUAH '
MS. MEETA DEY

TUSHAR KT. RAJKUMAR
MISS. S. MADHURINEOG
MRS.RUNUMIDAS
MISS. B. MAYA CHHETRI
MD. MASUD-UR-RAHMAN HAZARIKA
TAPAN CH. DAS (I1l)
SANJAY KR. CHAKRABORTY
MRS. D. BAISHYA (GOGOI)
MS. ANJU AHMED
ROBINKR. DUTTA

SHARIF UDDIN

MRIDUL KR DAS

MRS. CHANDANA SHOME
RITU PARNA HAZARIKA
ABHIJIT DAS

MS. KANCHAN NEWAR
HRISHIKESHDAS

PRABIN DAS

ANKUR BHUYAN

MRS. SHAHNAZ BEGUM
DEVAKR. DAS (1)

MS. ROUSHANARA CHOUDHURY

RABINDRA CH. PAUL

MS. M. BHATTACHARJEE
MS. NAVANITA BARUAH
UJJAL KR. GOSWAMI
MRINAL KT. NATH

DURGA P. MANDAL

MISS. NAMITA CHOUDHURY
DILIPKR. JAIN

" MISS. IJUMONI THAKURIA

ARUN DEV CHOUDHURY
NAKUL KALITA

MS. MUNMUN 8. SARMA
MISS. RANJUMON!I NEWAR
MOIRANGTHEMG. SINGH
SANDIP BHATTACHARJEE
DEBASHISH SAIKIA
NANDAN SARKAR
SOFIQUR RAHMAN

UDAY J. SAIKIA

PANKAJ KR. DEKA
IMRAN H. LASKAR

MS. BANASHREE GOGOI

|



ISWAR(CH. GOGO!I

MISS ‘HIRAMON! DEKA

MISS BJOYA SINHA

" MD. KURBAN ALI
- SAHIDUL H. SARKAR

GAUTAM SHARMA
MISS. ADITI BHATTACJARJEE
DHRUBA BANIA

GAUTAM CHAUDHURY
SATYABRAT DEV SARMA
MRS. NIRADA SEAL
NARAYAN D. BHUYAN
KULAJIT DAS '

MD. ASLAM KHAN (!1)
SAMIULMUNIR

SANTANU GOSWAMI
NARAYAN SHARMA

MS. PANCHALI BRAHMA -
MANISH NATH

MISS. REHNA BEGUM ()
MS.RAJICHETRI

KISHOR KR. BHANSAL!
DIBAKAR BORAH
NARESH MARKANDA
MRS. MAITREYEE BORAH
JAYANTA KR. PARAJULI
BAPAN CHOWDHURY
UTPAL KR. KALITA

MS. APARAJITA SAIKIA
MRS. MEERA H. BORAH
DEBABRATA SAHA

MS. ANIMITA GOSWAMI

"MS. MANOSHI SHARMA

MISS. SATYAWATEE KONWAR
MD. JAKIR H. KHAN

BIJAN KR. MAHAJAN
ABHIJIT BHATTACHARJEE (1)
ARSHAD CHAUDHURY
PRANAB KR. DAS

MS. MITALEE LAHKAR
KHANINDRA LAHKAR

MS. MANJU BORDOLO!
SUSHANTA S. BAROOAH
MS. S. HAZARIKA (BORA)
MD. ASLAM

PRANJAL DAS

MS. PANNA SHARMA

MS. MONALISA KONWAR
SANDI K. DECRI

MS. M. CHAKRABORTY
DEBOJIT SENAPATI
RAJKUMART. SINGH

MS. B. GHOSH (SEN)

‘MS. TASFIA HUSSAIN

MRS. MEHBOOBA BEGUM
JAI KISHAN BAJAJ

MS. JAYATI PURKAYASTHA
MS. PAREE GOGOI

A.M. BARBHUIYA

MISS. ARJUMANDA BHANU
MS. KANGKI BORKATAKI
BINOY PATHAK
NITYANANDA UPADHYAYA
SANJIT SHIL

MS. JULIE MAHANTA
MRS. MADHABI SAIKIA
MISS. BABITA RAN!
SANTANU KR. DAS
MISS. DOLORINA PATHAK
SUBHRANGSU DHAR
PARAMA KUMAR GOGOI
MISS. GOPA SUTRADHAR
IKBAL AHMED

SANJIB GOGOI

DAS

ABHIJIT BHATTACHARYA (lif)
SUDIPTO BHATTACHARJEE
PRAHLAD KR. BRAHMA
MS. JAGRITI RAJKUMARI
KUSH RAM BORA

MS. DEEPALI KALITA
DEEPAK BORA

DIPANKAR PD. BORAH
RAJESH KR. AGARWAL
MRS. SACHITRA BORA
SUJOY GOSWAMI

RINKU MAHANTA

JAIDEEP PURKAYASTHA
ZAKIRUL AHSAN

MISS. RINKI BISWAS

MISS. SHABNAM CHETTRY
MISS. MANASHI CHOUDHURY
SANTANU RAJ GOGOI
MISS. SHARMILA DAS
MRS. RUPREKHA DAS

MS. ARPITA PAUL

JOY DAS .
DHRUPAD KASHYAP DAS
MS. SARMISTHA BARUA
MRS. PRANITA PATHAK
MS. MOUSHUMI DAS

MS. BULIE SARMAH

MS. NANDINI MUKHARJEE
NEERAJ ANAND
GITARTHA PATHAK

SANKAR P. BHATTACHARJEE .

MD. KOHINOOR ISLAM
SYED MUSFIQUR RAHMAN
PUSPENDRAKR. MEDHI
SANJIB KR. SINGHA

MISS. NILAKSHI GOSWAMI
MISS. MANISHA SHARMA
GAUTAM RAHUL

MS. ANITA VERMA
TONGPOK PONGENER
ANIL GOHAIN

MISS. ANUJITA BORA
SANJAY KR. SINGH
SANJIB BARUAH

MISS. SOBHANA SAIKIA
MISS. MOON BARUAH
BRIJESH SHARMA

.. MISS. RAKHI PATHAK

RATAN CH. DAS
NABAJIT NARZARY

* SAFIQULHUSSAIN

NASIR UDDIN

MS. N. M. BORDOLOI (BORA)
PRAKASH KR. BOTHRA
BIJOY CHETIA

SUBHAJIT BANIK
SAHADEV DAS

DR K. UDDIN AHMED

MD. A. Q. AKANDA
PRADIP KR. AGARWALA
MD. FARID U. BARBHUIYA
MISS. NIYATI KALITA
MRS. SADHANA KALITA
ARUP GOSWAMI (1I)

MS. ARUNDHATI BORA
MS. RITAMANI GOSWAMI
SHUROT ZAMAL SHEIKH
SUMAN CHETIA
ALAKESH DEV SARMAH
RANJIT KR. GOSWAMI
YAKIR HUSSAIN SAIKIA
BHUPEN CH. PEGU
KUNTAL SHARMA PATHAK
DEEPAK KEJRIWAL

®)

MISS. AMi SAIKIA
MRS. RUBI G. GOHAIN BARUAH

" MISS. JOYATI PAUL

MISS. ANOWARA MAZUMDAR
MISS. MADHUSMITA BAISHYA
ABHIJIT DAS

BIJOY KR. DAS

JAHURUL ISLAM

MISS. GITUMANI DEKA

MS. HIRANYAMAYEE BARUA
MD. JEHIRUL I AHMED

MS. PRTIBHA DEKA

MRS. S. BORPATRA GOHAIN -
MRS. MANASI DAS

SYEDS. FAROOQUE
PARANGAM N. GOSWAMI
ANOWAR HUSSAIN

~ ADITYA HAZARIKA

SHIMANTANEOGI
RUPAK DHAR

TAPAS DHAR

RAJA JOY PHOOKAN
MANOJ KR. SHARMA
ROUSHAN LAL

MD. ROFIQUL ALOM

MISS. PRANATI DAS

RATUL DAS

MISS. BAGMITA SARMA
MISS. P. R. MAHANTA
SANTANU BORTHAKUR.
MISS. MITALI BHUYAN

MISS. SABINA YASMIN
KISHORE KR. HAZARIKA
MOYNUL H. CHOUDHURY (2)
JONABALI AHMED
BHASKAR NATH

- ALIN SARMA

KULAPD. GOGOI

H. M. A. MANNAN LASKAR
BIBHASH PATHAK

MD. JYOTSHNAALI
JTUBORAH

MISS BABITADAS

MISS RUNMANI DEKA

MISS MURCHANA SARMA
ASHOK KR. BORA
RANJAN KR. BHARALI
BIJAY KRISHNA SEN

MISS MEDHA LILA GOPE
DRN.G. GOSWAMI
KASHEM BHUYAN

MISS LIYANA RAHMAN

M. U MONDAL

MISS PARUL DAS
JAYABRATA SINHA

MISS BIJAYA HAZARIKA
MISS SUMITA CHOUDHURY
DEBAJIT BARUAH

MISS DIPANJANA NANDI
ABDUL KASHIM TALUKDAR
BIKASH SARAF

MS. AMVALIKA MEDHI
BABUL KUMAR DAIMARI
MISS IVALINA DEKA
SANJIB GOSWAMI
SABYASACH! P. CHOUDHURY
DEBA KUMAR BORDOLO!
MANINDRA CHANDRA DAS
MULHOQUE AHMED

BATU KRISHNA BORAH
MISS BANDITADEY

MISS JULIGOGOI -

MS. V. N. LASKAR

MISS RANJITA VERMA

HARINARAYAN SARMA
MISS DIPANJALI DEKA
MD. ALAM GEER
NURISLAM

BABUL DEKA

AJOY KR. PHUKAN

ATAL TEWARI

MISS WAHEEDA REHMAN
N. UNNIK. NAIR
NABAD!P BAROOAH

J. A. HASSAN

MISS SANGEETA SARKAR
ANJAN KR. DAS

MISS JAYA CHANDA
NITESH BHATRA

MISS DOROTHY ROY

"

- MS. ARPANA BORAH PHUKAN

MISS LIPIKA TALUKDAR
MISS MEGHALI DEHINGIA
MISS RIMLY BARUAH

MS. BIPASHA DAS

MS. PRANITA DAS

ABHIJEET KR. BARUAH
SULTAN AHMED

MISS BARNALI BARUAH
MRS. M. MAZUMDER DEB
MS. PANKAJA UPADHYAY
THANESWAR SARMA
ASHIM TALUKDAR

ABID AL

MS. SIMA GUPTA

D. N. BHATTACHARYYA
MISS SUDAKSHINA KHANIKAR
ASHIMANTA GOSWAMI

ANIL SHARMA BHATRA
K.R.PATGIRI

DEBENDRA SAHARIA

RAJIB SARMA

MUSTAFA JAMAL QUADIR
MISS MANASKANTA BARUAH
MISS KAVITA K. JAIN

TAPAN RANJAN DAS
TRIDIB KALITA

MS. MAMONI ROY

SAIDUL ISLAM

MS. SHAMIMA BEGUM
DIPANKAR BAGCHI
SHYAMAL AICH

MS. KANIKA SINGHA
JAGADISH CH. GOGOI

MISS SWARNALI S. CHOUDHURY
HARIBRATA CHANDA '
MUKUT CH. BHATTA

SUJITKR. ROY

RAJU GOSWAMI

NANI G. KUNDU

SHEKHAR CHAKRABORTY

OM P. AGARWAL

RANABRATA BANERJEE

MS. SUMITRA SARMA

MRS. BANDANA DEKA

TARUN BORA

MOTI RAJ ADHIKARI

MISS SABBINA YASMIN
BISWAJIT BURAGOHAIN

MRS. BOBY G. BURAGOHAIN
MISS SANGEETA BURAGOHAIN
NEEL KAMAL DEV NATH

MISS DIPANNITA CHAKRABORTY
NAZMUL I. MAZARBHUIYA
PRASANTA HAZARIKA

MS. NAZNEEN AHMED
RIYAJUDDIN ANSARI

SOURAV SHARMA
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MS. SIMA RANI DEY SANTANU BORA LASHMIN. DIHINGIA PRASANTAS. DEKA
MS. SWARNALATA GOSWAMI KARAB! KALITA RAKESH DUBEY MS. BIN'TA SWARGIARY ~
MAINUL H. BARBHUYAN MISS MANIKA CHOUDHURY DEVJYOTI CHOUDHURY MISS SNIGDHA DAS 4‘
MUKTIRAM LASKAR MISS RUMA DAS PRIYANKU SUNDI ATANY GANGULY "
MISS BiNITA BARUAH RAFIQUL ISLAM (1V) SUBRATA NATH (If) BHARGAV SARMA
RAFICUL ISLAM (It) MASTER SHELIM MISS GITY KALITA v TALAT H. HAZARIKA
MISS KAMALA SINGHA MRS. SUNITI KALITA ROSHAN MALOO (JAIN) DIPAYANDUTTA
MISS ANUPAMA ROY MD. NEKIBUDDIN AHVED MS.ONTIMA SHARMA GHANASHYAM DAS
BISWAJIT CHAKRABORTY RAJIBBORPUJARI TAPAN ROY NAYANJYOTIMEDH!
MD. RAFIKUL ISLAM (Ill) DIGANTA BARMAN MOINUL HOQUE ANSARY MS. MOON MOON LASKAR
BINODAN TALUKDAR SAMIR DA MD. RAHMAT ALI (1) DILPDEY
MISS MINERVA BARTHAKUR ABDUL HASHEM KHANDAKER MISS MARY GOGOI MANOJ KR. SARMA
MISS NITUHAWELIA DR TILOK DASGUPTA IDRISH CHOUDHURY MRS. JENNIFER ZAMAN
RAHUL BEZBARUAH ASHIM KUAMR BARUAH MS. MINAKSHI GURVINDER SINGH SODH!
ABU NASERUDDIN AHMED SANJAY SINGH BHATTACHARJEE MD. GIASH UDDIN
SUMIT DAS PRATIM KR. CHAKRABORTY JYOTIRMOY PATOWARY MS. JULIANA RAHMAN
SANACHOWBA SINGHA MOHD. INAM UDDIN SHEELADITYA MUSTAKIM RAHMAN
YUNUSHAHMED NEELOTPAL DEKA MADHURYA MAHANTA PRANJAL BORTHAKUR
MISS RITA DEVI MS. RABINA SULTANA MISS SHEHNAZ RASUL BIPUL KR. DAS
N. ANIX SINGH PARSWAJYOTI DAS NAIR RASIDUL HUSSAIN ASHOK KR. BORAH (2)
BANDAN KR. KAR MS. AYESHA SIDDIKA MISS ANJANA SINGHA MISS PALLAVI TALUKDAR
BIKRAM MALAKAR MS. BHARATI MUKHERJEE MD. ABUBAKKAR SIDDIQUE INDRAJEET SHARMA
LALIT KR. MINDA MS. MALABIKA P. GOGOI ABDUL AWAL SUKUMAR SARMA
MD.FAJLEY K.R. AHMED SRAVAN KR. TALUKDAR SOHEL ALIM NAYAN JT. SARMA
AMZAD HUSSAIN HIFZUL ). CHOUDHURY JAHID M. A. CHOUDHURY RITU BARNA DEKA
PHANINDRA KALITA SUSHANTA DAS MISS JULFIYA BEGUM MS. MOMITA BARAH
JITENPAYENG AMIT JALLAN MD. HOSNUL HOQUE MISS LIPIKA DEVI
MS. KABERI DEKA ISTIAQUE ALAM TRIDIB BAIDYA RITURAJBISWAS
PRADIP KR. KALITA (Il) RAJIB CHAKRAVORTY SANTANU KR. SARKAR MISS SEEMA CHAKRAVORTY

Received from the executant, MIMS..c.ooiviiii, ettt will lead And Accept

satisfied and accepted me/us in the case ’

: nn
Advécate (@, LPwrmn) Advocate _ Advocate
And Accepted And Accepted
Advocate Advocate
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CENTRAL ADMINISTRATIVE TRIBUNAL V -
PRINCIPAL BENCH

0.A.NO.208/1997

1

New Delhi, this the 3)#K‘ day of February, 2004

© HON'BLE . SHRI JUSTICE V.S. AGGARWAL, -CHAIRMAN
HON BLE SHRY S$.A.SINGH, MEMBER (A)

i

&hrt J.R. Chobed&r
s/0o_late Shri Mohan L
r/o 61/12, Sactor-1 -
Pushpa Vihar

New Delhi - 110 017. ..o Applicant

C

(By Advocatg: Sh. G.0.Gupta, Senior Counsel with Sh.
S.K.' Gupta) '

vVersus

i Unton of India through

2.

'"bmw cisen et clratie TrRES”

%ﬂh'y“ i .‘.uv[.?,\\i.) '
! iy TR ) SRy

; The 3ecretary to the Government of India
74 Ministry of Home Affairs.

. .North Block . :

New Delhi - 110 001.

The Director Genersal

Border Security Force o
Block No.3, C.G.0.Complex
Lodl Road

New Nelhi - 110 003.

Qk&“aw Oeputy Director (Accounts)

Pay & Accounts Divis fon

Directurate General, BSF

Pushpa Bhawan' -

Madangir , : :

New Delhl - 110 062. ... Respondents

(By Advocata Sh. K.C.D.Gangwani)

QR DER

Justice V.S. Aggarwal:-

Fundamental Rule 9.(4) explains what is meant
by & cadre: 1t meanz in effect the strength  of an

ostabliShment - .or service (later amended to include &

part of & saervice) sanctioned as a sgparate unit.

Z. some of the relevant Tacts are  that
appellant s working as a Joint Assistant Oirector

(Eedasignated as  Accounts officer) in the Bofder

Security force) in the pay scale of Rs.2375-3500. The

“e 2} "" ‘(u. IRERRT S

b"mu“w




o puramilitary forca, It ts

body_estmblished by the Border Security

t, 1968, ‘Thay have fremed Border Security

m~~‘-' -

L et
: Rules, T969. Applicant is holding the post = of

t Oireotor (Accounts Offioer) and is &

employee holding a civil post. By the

he has challenged the indotion on the

pa various posts like thet of
Accountant * Junior .
Offieer of Pey and Accounts Divlsion of the Border
EZZGF&&Y Force (for short “the PAD of BSF) at par with

Accounts Offioer. and Accounts:

thel

S ed e s

aCulGS of pay ettuched to the corresponding posts

‘TEF——other Audit and

...

Accounts Departments of the

ot

. Government of India. He has further complained of

'ineciion on  the part of the

~;ofeating 80% of posts in the PAD of BSF. for being

the higher pay scele on the same lines as

has
S gﬁbeen done r

or che corresponding posts in verious other

Pay & .Accounts Departments of the Government of India

3. I; has been pointed out that the Border

Soaurity  Foroe wan o;tnh]lnhmq Witl  effaot  froi
\.12;i955 An order to safeguard tne.borders of the
'goonffy.: »Thezrpayments to the Officers of the -
.‘weneifat« that time made by the- Comptroller & Adoitor

General ‘_of India/Accountant Generels of

Vekious
‘Stat\es. " As

far as payment to non- gazetted offioers
and ?oayments like .the - contingent payments - were
ooﬁdg%ned Cthe same  werae drown Trrom the Central

.

_Treesuries by presentlng bills. Due to

‘scalo’

Senior'

respondentsl in not.

Force

A

i
i
{
8
f

G ey g g e
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of the mobility of the Border Security Force.

of money from the treasury in such a sltuation

'lot of tlme'whioh vadversely affected the

©of ‘the force. “In order to

; overcome ths
ltuatlon,'

separate PAD of BSF was established w.e, f

.A copy of the order passed by the Mintstry
of - Home o Affairs on

107 ‘1967'

17.5.1967 establishing a

centralised Payment and Accounting Procedure in  the

Border Security Force Is annexed at Annexure-aA-1,

Aforesaid. order, 1t 1% pointed out was Issued 1n

consultation' with Che Comptrolle: and Auditor Generdl

" of Indta-and the Ministry of Finance. - o )
\*___.__-_._".H . . . . . .

4. The newly created PAD of BSF was initially
manned “by

the officers and staff of the Comptroller

'.and Auditor

General of India as also various other

" Ssecurity

Force oromulgated its own' recruitment
styled las Oirectordte General Border Security

Recrul tment. ARules, 1974, The same were issued _under

Droviscfztc Article 309 of the Constitution of .India
and a cooy thereof 1s anngxed at Annexure A-2.
;S;' Aoplicant. has placed rellance. on para:

38 of the recommendations of the -Fourth Central Pay ..

Commission “at  Annexure A~S'which has _1nter. alla,

recommendeddas under : A

, .38.  We have donsidered the .
matter. There has all along been parity .. . o
bétween the staff .in the IA & AD '

and

accounts staff of other departments
has been disturbed by restructi
AD into two separate cadreS' vlz
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.audit - cadre and . accounts ~and
astablil shment cadre and giving hlgher pay
_;scales to a major portion of staff on the

udit -side. - The audit and accounts
fUnctlons are complementary to sach other

,.and ‘are . generally - performed in many
*5goyernm6pt. offices {in an. integrated

manner . which 1is necessary for their

”4effective functioning. The  staff in

these ~offices perform functions of
thternal check and audit suited to the
rpduirements of e@ach organisation which
are equally important, There is -direct
reoruitment t'n the scale of Rs,330-560 in
all the audit and accounts cadlFes ThFough™
staff ~ Selection Commis€ion/Rallway’
Recruitment Boards. - from  amongst

_dniversity graduates. ‘We "are therefore

of the. view that there should be broad
parity  in the pay scales  of the staff in
tA&AD and other accounts organysations.
“Accordingly, we recomnend that the posts
in  the pay scale of Rs.425-700 in the
organised accounts cadres may be glven
the scale of Rs.1400-2600. In the
Railuays, this will apply fo the posts of:
sub-head in both the ordinary . .and
solection grades. We also recommend that
this should be treated in future as a
functional g@rade requlring promotion as
‘par normal procedure. The proposad scale

.of Rs.2000-3200 of Section Officer may

';also be treated as a functional grade;
‘With the proposed scales, thera Wwill b
‘no -selection grades for any of the posts.
LAs legards the number of posts in the
“functional scales of Rs.1400-2600 and
‘Rs.2000-3200, we note that about 53 per
. cent of the total posts of Junior/senlor
“auditor and 66 per cent of the total
. posts of ordinary and seloction grade of
Section OFfficer in  LAWAD are In tho
" respective higher scoles. Govarnmant may

deoldoe the number of posts to be  placed
ih  the scales of (i) Rs.1400-2600 and

(11) ~ Rs.2000-3200 in the other organised

accounts _cadres taking this factor into

conbiderdtion All other accounts posts

-may’ -be given the scales recommended in
. chapter 8."

‘oh the aforesaild recommendations of the

oxher organised accounts cdopartments were rovise

Pay Commission, the pay scales of the PAD of BSF

i
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"GARL AS COLUKR N

({1 1s.950-10-1150 Rs,950-10-1150-€8-
CSE(S EREL 26-1500
. N . %000

R Rs.1200-90-1960" s, 1200-30-1560-Eb- SARE AS COLURK "A Rs: 1200-30-1560-E8 /\§¥3(7"’ E _

" LCCOUNTART 18-40-2040 L D200, ©-A-1000 o

' _ ' : (R 10V POSTS ,{)\,«

; : . ’W(;D.
gs. 1400-40-1800 25, 1400-40-1800-£8- SAKE AS COLUKK “A Rs, 1400-A0-1600- {;1§; -
12900 W 300-Eb-60 ASY

2600 FOR B0% POSTS : v ‘

. SR,
“ACCOUHTANI £8-50-29007
} Rs,\suo-su-zsoo-ts- GAKE AS COLURN W as.\sso-so-zsoo-

15-1900 77 7 £3-15-1900

: - FOR 20% POSTS

Rs.1000-60-2300- ;

£8-15-3200 . 4

FOR 80% POSTS IR
AAOs GRADE

R ACCTTS Rs. 1640-60-2600-
- QFFICER £8-15-1900

e -

. ACCOUKTS Re. 1316193100~ Rs.1375-15-3200-E8- SANE AS COLUAN h Rs,1975-15-3200-
. OFFICER £4-100-3900 106-3500 £8-100-3500 ‘
. : , ‘ (OR 200 POSTS
- a o ‘ Rs. 1100-15-1800-
- ' L B-100-000
~FOR B0% POSTS W
"R, AOs GRADE
Ve, 01,0682

................................................................................................

. {, CLERK 'R§.3050~15-3950-80-N59Q Rs.30$0—15-3950-80-6590

Rs.k000<\00-$600 foR 20% POSTS

25, 4000-100-6000

1. 3.
ACCOUNTANT
poSTS

H s, 4500-125-1000 ks, 5000~ 150-8000 FOR B0
ACCOUNTANT ‘ : '
0 FOR 101 POSIS

RS.SSGU-\1S~900
g 801 POSTS

'as.ssou-\zs-qooo
- ‘ 2. $500-200-10500 F0

W
ACCOUNIS -
1 AADS GRADE

QFFLCER
o, ACCOUMTS R, 1050-115-11900 _ s, 1500-150-11000 FOR 201 FOSTS
QFFICER : Rs.BBM—N‘)-HSOO foR 801 pPOS1S
[N SR. AAOS GRADE"
- .if_";;f~ “;f;:yxfgngggievanCG of the  app11can§2gAs that.
;'pe;iainiﬁg to f1he upgradatibn of Bd%ib§§t§§z.ﬁ« Junior
Ass&stant' pirectors (Accounts)/Accounts O%ficéf i1n -the
‘ pap - of BSF. " A represeﬁtépion on . that behalf were
’f e sigpttted py the applicant to the ™
5 . B Ry
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g %gpsfrejected on 30.8.1995 vide Annexure A-13. . Since
APOEGLTL ’

£ty ¥ : . .

, %mnemorandum‘rdid not contain any reasons a further
/ ﬁxr !;‘:::4 . . e - :
nrel

Sresentation’ had been made. It was rejected ~on

" 6.9.1995. Théfgrejec;ion had been supported by the
following reasbhs;

.‘/;jéd"with reference to his : :

application  dated - 30.8.1995, shri - :

J.R.Chobdar, JAD (Accounts) is informed S

v that, Ministry of Finance did not agree :

S to our proposal as they held that BSF

S Accounts Cadre s not anh organised
S Accounts service.”

7. Oh;earlier-occasion, when this matter came up

bafore thisL[‘Tribgnal- on 6,T2.2600,u the present

¥

application was allowed. It was directed:

. “1f one has. regard to the
aforesald decislons cited by Shri Guptay
we find that the applicant has made good

, ‘his ¢claim . contalned in the OA. In the
C L circumstances, the impugned Memorandum of
' 30,8. 1995 ‘at Annexure A-13, Memorandum of
6.9.1995 at Annexure -A-15 -8s also

Memorandum of 7.12.1995 at Annexure A-17

. aroe. quashed "and sot aside. We further

\ . - hold  that tho pay scales of the various
posts  4n the PAD of. W3f are liablae to be

revised and brought on  pur with  tho

scales of -other  organised Audit @nd

——

p—

P

Accounts services under the Government of i X ;
India. Respondents  are accordingly ' ¥

directed to upgrade g80% -posts in PAD of
BSF; on lines with the Controller General
of Dafence Accounts (CGDA). cadre etc.

: 15. gased  on the aforesald
directions, respondents will consider the
claim of the applicant  for grant of
higher .pay scale to 80% of the posts in
the PAD of BSF provided he -1s found
oligible. In case he is found eligible-
for being ploced in tho 80% .of the posils,
he: will be entitled to all conseguential
benefits with effeckt from 1.%4.1987.

e - T T TR YT S

16. Present OA in the
circumstances 15 allowed in the aforesald
terms. Aforesald directions shall  bo ww.
. complied with by the respondents within'$$w%;'_“m . , . ;
of pgriod of siX months from the date ﬁiﬁ“:‘ ﬁﬂﬁ\ C !
L anyice ;{,»,) At TI‘):,‘“ \\{L‘ i

of this order. No costs.”

-
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-
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8. ' Against the sald order, the Unilon of Indis

and Otheqs prefofred Civil writ Petition No. 5599/2001.

.. .The Delhi High Court had set'aside'éhe order of this

Tribunal -and the matter was remanded holding:

. R I In a vital issue of this
nature, the learned Tribunal was
obligated to take into consideration the
materials brought - on record of the

.. .parties to the 1lis but also arrive at s
definite finding as to whether the Pay
and.  Accounts Oivision: of BSF is an
‘organized -cadre or even under CAG or

«. . CGDA, | .This court 1in exercise of its
. . Jurisdiction under Article 226 of the
#. Constitution of India only exercises the ,
powaer ~ of judicial. review. ALl . .
contentions relating to the  service |
dispute must necessarily be addressed by !
the Tribunal itself at the . first

e OB A T I
il b

instance. Only in some rare cases where
6 a . grave . injustice may bé caused and in
! Qf, some cases having regard to the interest

el
2S5

of Justice, this court may determine such

A% questions at the first instance. ; N
BK Furthermorse, as notice hereinbefore, B
before us, the learned counsel for the !

'parttes:;referrad to various documents
which.! the learned Tribunal had no

it ... ocecasion. to consider at all. We -have
P purposeély not referred thereto so that it
" me., . may - .not be considered to be a conscious

declision on our part elther way.

. : X : 18. In this view of the .matter,
we ‘are of the opinion that the matter
should * be considered afresh by the
learned Tribunal.”

9.0 It is in tnhis backdrbw that the wh&le
controversy has been re~aégued buasically on théb :
questiqh as to whether Pay and Accounts Division of K ;}
the 'Bofderf Security Fbrée is an organiséd cadre or' . f
even unaer CAG or CGDA. A - . ‘}

1.0. - Oon behalf of the‘respondents,‘plea was
raised that 'the claim of the apblicant 1s'barred. by .

We have already in the npreceding paragraphs

. N it

to_--the facts that the applicantf,. had

Y

o i e N AR 7 : = — A
SEROES I TRy




Ve
e

repre>ented .The representation had been rejected

;yide‘ Memorandum of 30.8,1995 followed by another

“,Memorendum 'of_6.9.1995. The present application, has

N;been ifiled on ,6 12.1996, But the question of

flimitation will not arise because drawing of salary is

:a continuous’ .Cause. Even Lf a little more than one

fyear expired from the rejection of the representation.
fihe. drrear%' 1f any can bhe glven for a.period of oane v

of the application. In this

2

regerd j we dre supported by the decision in the case

“of mm V. Union of-xndia'g Others, 1995(s) sce
628 ' a

5;\1,'f:Revert1ng back to'the'controversy before

us, at- this-‘stege 1t s relevant to: mention “that

_respontients 'in the counter pleaded that in Lhe audit

'stream  of - India Audit and Accounts Department.' the

“5fpost$‘§neve been placed in'uthe following grades,

namely :

o R “In  audit stream of India Audit
‘ and AC”OUHtS Department, the posts have
been placed in the following gradeos vide

;'their No. A/?Ol4/2/92/MPCGA/GFB/3S7 dated
31.3.1993,

Pay and Accounts Officer
'(functional promotional) grade:

I Y e oz L A Y

5

I. Pay and Accounts Officer Rs.2200-75-2800-€8 : S B
(functional promotional) ~100-4000 80% -

g
. 2. Pay and,Accounts Officer Rs.237s- 75- 3200-EB . .. ?
o B -100-3500 ' 20% i
3. Asstt. Accounts Officer RS.ZOOO—32001 80% ¥
4. Section Officer Rs..1640-2900 ' 207
5. Sr. AUDY tor | . Rs.1%00-2600 80%
6. Auditor | RS.1200-2040

GRS ATUBEVED . .

‘”@awa!A@mkwumnatuk%f
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Whefeas in Pay and Accounts Border Security Force,
we have following posts:- . ’

1. JAD nowaccounts Officer- -Rs$.2375-3500
2. JAO ST Rs. 1'640-2900
"3. Sr. Accountant .. Rs.1400-2300
4. an>Acppgnp9nt_ - Rs$.1200-2040
5. ~ It -would thus bé,ﬁeen from the ébove that in Pay

and ‘Accounts | Division of Border Security Force the
,gradq”ﬁloff'Pay4-and Accounts Officer (Functional
‘Promotional grade) in the pay scale. of Rs,2200-4000 1s

not ..available.  The post of AAO in the pay scale of
Rs.,2000-3200 is not available, It is also added that

the pay' scale of sr. ‘Acctt., i3 of Rs.1400-2300,

which is-icomparatively a lower scale that of sr.

Auditor ¢ .prevalent ‘n Audit & Account:of Constituted .

service which run from RS.1400-2600.  Promotion in the

grade. of Section Officer/JAO in the organised Accounts
Cadr@*.arg”jbeing “made after _passing Subordinate
Accougzsf'Service*_EEQQinag;gg,' where as in Pay —and - '
Accounts™ Division  Border Seourity Forco it does not .
exisq.';which:'is & mujor qualification for qualified o
Accountants ‘in Organised Accounts Cadre. 1In Pay

and '
Accounhts “Division Border Security Force it is made by ' Lo
. Selection-cum fitness.” ' -
12, Though Fundamental Rules as'valready

referred lto. shove defines ‘cadre’ but during the

coursé‘ oﬁ\ submisslons neither of the counsel had

brought to  our notice any specific or precise

definitions as to what is maant by ‘orgthspd cadre’.

. In the additional affidavit filed on behalf of the

respondents,'<the respondents plead that ‘organised

cadré’ has the following attributes:

a. The service has all the standard
grades of pay, viz., .Rs.8000~13500,

Rs.10000-1%200 and . Rs.12000-16500
atlc. :

b. 50%  of the officers are through
direct recrultments.

C. All posts upto the pay scale of
Rs.18400-22400 are filled. through
promotion from within the cadre.

Cood. The highest post in Ladre. is abov
: the pay scale of Rs.18400-22400."

°é@ﬁﬁ%§f\?
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lj_ult appears. these attributes are being

-mentioned‘&nd tauken from the ocadre managembnt,gf_Groupmnm“ 

~A' Central service issued DY the Government of India,
;&iniatry'fofﬂPérsonhel, Publio Griévance and -PensionL:

snd undaer the heﬁdlng. 1t has been mentioned:

o “"The expression “organised Group
At Civid Cadre’ means o sadre whioh has
all the tollowing attrlbuteé. nomely: -
j(i) the highest cadre poat i8 not below.
the level of Ra.5900~6700_(ji) it has all
.1th9 . atandard - grades, namely.,
‘;3822200—4000. Rs.3000—4500. Rs.3700—5000/
fRa,4500—5700 and Rs.5900—6700 (111) et
'g;east~-50% of ‘the vacanoies in the anior
; Time Scale (Rs.2200—4000) are required to
- be gilled by direct reoruitment and (iv)
" .apnd upto the Senior Administrutive Grade
(Rs.5900—6700) are filled by promotion
from the next lower grade."
14. Jjt . is ubundantly'olear from the aforesaid
that the said attribute pertains to Group A
Service/Cudfe. The uppliount does not belong to Group
TA' Servioe/Cudre and, therefore, the respondents

oannot take advantage of the suame.

 g . 15. Otherwise also, on bchuLf.of respondcnts
though stress wus.iuid pertuining to certaln soales |
which are oot Lvoilable in PAD of the BSF, -~ in our
oﬁinion, will not gggﬁgmgggf_ to hoid' thati in the
abgence of ihe game it waé ceased to be ani orgudiaed
'cadre: 1f ocertain scales are missing that will not
take the trait of the organised cudre, and thereforé.

this partioulur ples has gimply to pe stated to - be

rejeoted.
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:On‘ behalf of the respondents, it

iService (SAS) examination is necessary in an organised

»oadre.a Ih':tﬁe' presentv case, it is by way of

promotién{;l'WQ have no hesitation in rejecting the

sa;d. gcause the question to be considered is if

it organised oadre or - not The

manner . and

K

romotion has nothing to do with a. cadre

i: ganised or not, If it hés other tralts that

ey

caore comprising of reasonable number of

persdns, they have specific rules in this regard and

‘there 15 no other factor which prompts one to conclude

that it.is an unorganisdd cadre. We must hold that 1t

is an Jorganised cadre’

17. As  ragards the contention about the

percentage of deputation post ip the post of Accounts

Officer, we were informed that the same has been

reduced from 66.672' to 33.33%, The deputation in
respect - of the post of Junior Accounts - Officer and

Senlor = Accountant has been kKept as  only as “an

alternative method, i.e
to Le résorted when the post cannot be filled by
promotion. More than 50% posts 1n.the'entry grade are
filled "through direct recrultment. This shows thgt

there\is a regular hieraréhy st&rting from_lbwest pbst

"of Clerk to Financlal Adviser in PAD. of BSF.

18. Similar- question had been gone into .by

the Delhi High Court in the case of TI.N,Nataraian &

., the method of deputation is

_Ors, v. Union of India & Qrs. in C.W.P.NO:176/1979

,,-r LN
9.1980. The Delhi High Court while‘qoindmw o
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the said controversy, whan @ similar argument had been

advancedg ;held 1t to be an organised cadre ‘and the

findings%ﬁééa;J,ﬁfh

' T M A, B, Saharya, the learned
~coun<e)l - for the petitioners, took great
‘pains | in going through the report of the
Yhird Pay Commission as contuined in

. Chapter : 8. The only reason contained in
”f;heﬁh%impugned orders for -the ~non
. admissibility of the special pay to +the
petitioners 1is that they do not belong to
“organised service” Group A. The counsel.
~yrges that there s no warrant for the
Jrospondents to. S0 construe the
“rocommendations of the Third pay
_Commission as also the orders of the
‘Government . contained 1n the resolution
dated May 1, 1974 and the sanction of the
President contained in the memorandum
dated August 20, 1975, The contention 1s
that there 1s NO basis to restrict the
grant of the special pay only to thosse
officers belonging to the Military
Engineering Services comprising of three

" branches namely: Engineering Cadre,
surveyor of work Cadre ang Architects
Cadre. )

The first question for

detarmination. {5 whether the'service to
which the petitioners belong has besn
regularly constituted as Class 1 service.
By notification dated November 21, 1969,
published in the officlal Gazette oON
Deceinber 6, 1969, the president in
< ‘@exercise of the powers conferred by the
proviso to Art. 309 of the Constitutlon,
made rules regulating the .methods of
recruitment to class 1 and Class II posts
in " the Milltary Enginesring Services.
The rules are called the Military
gngineering service ‘ (Administrative
Cadre) Recrultment Rules, 1969....:

. Article 309 provides . for the
enactment of rules and regulations
relating to the recruitment and
conditions of Govt. Servants. In regard

v to the Contral services, the authority 1s
: given to the Central-Legislature. under
the proviso rules can be made by the
prosident with ‘regargd to the Central

services. It is not obligatory te mako
rules of recrultment pbefore a service is
constituted and the posts filled. BUt )
the frraming .of the rules does suggest t ha 7o
constitution of & service and the: B
creation of & cadre. The

promotion from the lower grade

(T T SR
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- higher grade Provided in the Recruitment
.Ruieq Is a weignty circumstance in favour
S *holding the regular constitution of a
e Cadreu,, Ladre means the strength of the'

servioe ‘or, part 0 service sanctioned as
,separate unit

- 19.“” In the absence of any other decision

to
the oontrovorsy

in the hi«rarchy as Lt 1s {n force
after

Lne deci ion of the Supreme Court 4n the case of
LLshandra' Kumar v.

union of India & Qrs,, 1997 scc

(L&S) 577. we must

follow the said Judgoment

1t must be held that the applicant belongs
to an organised cadre.

Therefore.

20. The only other controversy theredfter is .
as’ to ‘whether the applicant is entltled to equal pay
on the principle of ‘squal pay for equal work?

Zl.v. This question had been decided by this
Tribunai. The said findings have not been set

aSide
by the Delhi High Court.,

We deom it unnecessary to go

into the Same again bocause of rhe above said facts

For purposes ‘of continuation of the matter, we take-

opportuhity jto reproduce the some of the - Precedents

quoted iin the earlier order.

In the caso of Randhir -
§Lngh V. UQLgn_sd;JJMUA ADQ.Q&HQEﬁ:.‘982(]) SLR.

156,
the uprema €ourt held:

_ "6, The counter-affidavit does

ot explain how the case of the drivers
-in  the police force is different
that of the drivers in- ot
4and  what specia)

factors weighed Jin N
“Fixing & lower scale of pay . for them. !
"Apparently in the View’ of the
'respondents. the-

circumstances that-. ..
belong to different dopartmontb
itself a surficient,n
to Justify different scales Sl
irrespective. of the identity ofi
powers, duties ,?épd;

persons

~e I‘NQW.

i
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responsibilities. wWe cannot accept this
view. If this view is to be stretched to

~1ts logical conclusion, the scales of pay

of officers of the same rank in the

Governmant of India may vary from
- depar tmant to department notwithstanding
that their - powers, duties and
responsibilities are identical. we

concede that equation of posts and
equation of pay are matters primarily for
the Executive Government and  expert
bodies 1like the Pay Commission and not

g;ha?? .
) Nie "t':}

treatedy heizmat ,
TofriZthelir¥pa “EHoy Y bé1ong
"0, g Lfifer =0fFeourse, 1y
- offAcens i . i panKups-perfonm
dissimilar - functions ¢7 T the T pOWe Sy
‘dupkesifiand responsib tiSEEOf“the’p%§g 

y them vary.@ipyhﬁ@fficéﬁs“maxrﬁghg .
ear to complaiQﬁqg¢dxs§imilari.pax
pecause tho posts are of the same

.rankdand the nomenclature is the same. "

"9, There cannot be the
slightest doubt that the drivers in the
Delhy Police Force perform the same:
functions and duties as other drivers in
service of the Delhi Administration and
the Central Government. I1f any thing, by
reason of thelr investiture with the
powers, functions and privileges of a

police officer, their duties and
responsibilities are more arduous. “In
answer to the allegation in the petltion .

that the driver-constables of tho Delhi
Police Force perform no loss arduous
duties than drivers 1in other departimants,
{1t was admitted by the respondents in
thelr counter that the duties of the
driver constables of the ODelhi Police

Farce were onarous. What then 1s the
, reason for giving thein & lower scule of
pay than others? There s none. The

only answer of the_respondents is that
the drivers of the Delhi Police Force and
the other drivers belong to different
departments and that the principle of
equal pay for equol work is not a
principle which the Courts may recogniso
and act upon., Wé have shown that the
snswer 1is unsound. The clarification 1is
{rrational. wa, therefore, allow the
writ Petition and direct the respondents ‘
to fix the scale of pay of the pstitioner
and the driver-constables of .the Delhi .
Police Fforce at least on & B that :
of the drivers of the Rail )
Force. The scale of
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effective from st January, 1973, the
-date from which the recommendations of
the Pay Commission were given effect.”

22. It goes without saying thét.the officers
working

in PAD of BSF are doing edqual work as that of

Therefore, the

officers of other Account Departments.
¢ited decision is very much applicable.

23.  Similarly in the case of Bhagwan Dass. and

Qthers v state of Harvana andg Qthers, AIR 1987 SC

2049, the Supreme Court held:

11. Wwith reégard to™ the next
contentlon viz. that - the mode of
recruitment of the petitioners is

different from the mode of recruitment of
respondents 2 to 6, we are afraid it is
altogether without substance. The
contentlion has been raised in the
following terms (para, 4(d) of the
Counter-affidavit dated 6.1.1986 filed on
‘hehalf of respondents 1 to 13)>~

“It is sbsolutely incorrect that
the petitioners are similarly placeod as
the employees under the Soclal Educuntion

Scheme as allegod. The latter are -
whole~-time employwves selected by © the - 3
subordinate services Selection Board ' R
after competing with candidates from any g
part of the country. 1In the case of
petitioners, normally the selection at

best is . limited to the candidates from !
the cluster of a few villages only. The ;
contention made by the Petitioners -has no
justifiable basis.” (Emphasis added).

Wo heed not enter into the merits
of the respective modes of selection.
AsSumming that the  selection of the
petitioners has been limited to - the
cluster of a few villages,  whereas

v respondents 2 to 6 were- selected. by
' another mode wherein- .they ~‘had faoed'
competition from candidates® from all¥over
the country, we need not'™ examine-‘the{“
merits of these modes- for the very *good
reason that once the nature and’ functions
~and the work are “not™shown be
dissimilar the fact that the recruitment )
was made in one way or the other -would ' ’ :

L b e e e T e RO s

e ST haudly be relevant fromn the’ poin;,oﬁ view -
‘YO § sev , of ‘“"equal pay for equal work"z-godtrkne.
ferel qe. o .' HVACSY ‘It was open to the State to fﬁ50rtf?9*3§

,_ m-s,,,,f i
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“have Dbeen selected.
“from him to " he saelected whan the
selection 1s limited to & cluster of a
few villages. That however is altogether
ha . different matter,
he might not have been selected at all if
7.'he had to compete against candidates from
- - all -over . the country. But once he 1is
i selacted, whether .he is selected by one
; Process or the other, he cannot be denled
- . equal  pay for . equal work. without
-+ violating. the said doctrine. This plea
:” raised by the respondents-State must also
- fail.” : :

N . 183, Lastly we have to deal with
:the contention. that the Scheme is &
Jiitemporary  Scheme and the posts
. 'sanctioned on an vyear to year basis
~-having regard to the temporary nature of
the " Scheme. We are unable to comprehend

violating ‘equal pay for equal work’

doctrine. Whether appolintments are for

“ ' ‘temporary periods and the ‘Schemes are

temporary in nature is irrelevant once it

: is 'shown that the nature of the dutles
,-and -~ functions discharged and the work

done 1s " similar &and the doctrine of
‘equal pay for equal work’' is attracted.

As regseirds the effect of the breaks gilven

at the end of every six months, we will
deal with this aspect shortly hersafter

‘That- however is no ground for refusing

., Be it reallzed that we are concerned with
© . .the. ‘equal work for equal pay’ doctrine
only within the parameters of the Tour
grounds and the fact situation discussed

we " have no need or occasion to consider
- "the .applicability or otherwise of the

.express any opinion in the . context of

-questions required to be dealt with by
authorities like the Pay Commissions such
.as 'equation of cadres of determination of

. cadres or making assessment of work loads

relevant considerations and such  other
matters, We are ‘concerned in the present
matter with employees of the same
employer doing same work of 3ame nature
discharged in the same department but
.c.appointed on a temporary basis instead of
in a regular cadre on a regular ‘basis.
We have therefore decided the questions

WL VA Neny
Wi Wt .

Tt would be emster

It is possible that.

are

how 'this factor can be invoked for

the ‘equal pay for equal work doctrine. .

herelnabove. We are not called upon, and

sald doctrine outside these " paramneters.
. For instance we .are not required to

enploymeant of similar nature under
different employers, or in different
~cadres under ° the same or different
employers. Nor are we concerned with

parity-differential between different

;‘ or qualitative differential  based on.

.-
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" d:aised ‘before us in the backdrop of fact,
=7 pf " tHe present case. on the other
© dimensions of the doctrine we remain
«1]ent as there 1s no nead or ocoasion to R

4speak

2& These decisions clearly éhow that prinélpla

“éngi pay for equal work’ 3s very much applicable
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;o IN THE HIGH COURT OF DELH_ .
£ "~ ATNEW DELH] '

?EWEW:I' Judicial Departaugpm
T Thurt of Relhe

% Paic of‘décision ¢ Tanuary 25, 2005
[ W P(C) N().ZZOO()'5-67(2001-J
it

Union of Indis-und Others oo Pelitioner
i

throug - Mr.Sanjcev Sachdey wilh Ms.Priya
: - Pury, Mr.Vibhay Srivastava and Mr.Rohit
, Naypud, Advocales -

: ‘ |
Vs,
$ Shij .I.R.Chohcdm :
A

......... Responden;,
~through : Ip person, ‘ ‘

CORAM -.

" HON'BLG M'R.JUS’J"ICB VIENDEER IAIN

. HON'BLI: MRJUSTICH 1P SINGH y
L Whethey reporlers of Local papers may be allowed (0 gee
the judgment?
2T,

To be referred Lo the reporter o not ?

: . 7
3. Whether thcjudgmcul should be reported in the Digest?

Vijender Jain, J. (Oral)

This WIIt petition ‘hag been pmfmrcdhnpug;rﬂng the

¢ Tribungyj The
a8 Join( Assis

W.r(c) NO.ZO()GS-C’QZOO!} ' I

L1l Diree (o r,;_-:~d<:slgr‘1u{<:d
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as Accounts Offlcer In (ke Border Sceurlly Foreeffor shorl BBSIY)

wJ

n {he pay scale of Rs.23756-3500. This casc has a chequered
‘hls(ory. when the Gost O.A was allowed, the appellant b.(:forc us
challenped the Onding of (he Cenlral Administrative Tribunal and
Med 1{ WP(C) B."':»HG‘)/'.%(')()l. "H'u: D(:lﬁl High Court ael aslde (he

arder ol the Tribunal vid the Dvad Ler wins retnded Fobd g

“17. Inoa vilal Issuc of this nalure, the
learned Tribunal was obligaled to take Into
consideration  (he  malerials  brought o
record of the partles (o the Hs bul also
arrlve al a definite Anding as to whether the
Pay and Accounts Division of BSI Is an
organized  cadre or even under CAG or
CGDA.  ‘This Courl In cxerclse of s
furtsdietlon  under  Artlele 226  of the N
Conslilulion of Indlh only  exerelses  the
power of judiclal review. Al conlentions
relating o the  scrvice  dispule must
necessarily be addressed by Uie Tribunad
Hself al (he Nl Instance. Only In some
rare cases whiere s frave dnjustice snay bLe
causced and In some cases having regard to
the inlerest of Justice, this Court may
» delermine  such  questions ot the firs

inslance.  Furthennore, as nolice hereln
before, before us, he learned counscl for
the pactics refcrred to varfous documents
which the leamed ‘Tribunal had no occaslon
(o consider al all. We have purposcly notl
referred  thereto  so  that (b may not be
considered to be @ conscious decision on
our parl cither way.

18 Tis in this Lackdrop Wat Uie whole
controversy has been re-argued basically on

WL (C) N0.20065-G /2004 2

ATTES B
. fwacn
Lpertent Judicid Depst
! ; Ty at D2
Aok

Ep——————

[

P L



/7)

the  questionn @S lo whether Pay and .
Accouiits Division of the Border Securlty
Torce is an organized cadre or even under
CAG or CGDA. '
2. herefore, casc was made (or delerminaltion as 1o
whether  here was @ organised cadre. Learned counscl
appearing for the petittoner has contended that 1o terms of the
report of the Pay. Commission al page 48 parapraph 11.36 of the
papren hoale ahnilin question was uised which e Commission
s answered b lerms of Ils Nnding at p.51 of the paper book.
According Lo the learned counscl for the petitloner, bascd on that
finding the case Was examined by (he Minlstry of Finance and |
the same was rejected vide its order dated 6% September, 1995
to the following cffect:-
“with reference (o hils application dated
30.08.95 Shri J R Chobdar, JAD(Accounts)
W is informed that, Ministry of Tinance did not
' agree (o our proposal as they held that BSE
Accounls  Cadre s nolan organized
Accounts scrvice.”

3. Similarly, on 7" December, 1995, (he BSF, Pay and

Accounts Division also laldng inlo conslderallon Wie rejeclion by

the Mlm‘S\ry of Tinance disposcd of the application of the

cespondent hat il cannol be lrealed as an organiscd accounts

service. On the basls of the aforesald, il was conlended before

WLIPL(C) No.20065-67/2004 3
AT B
s Wmamdsnr Twiichat D"‘W'Ikm"‘fﬂ e A
M TR YTyl al Dtbuﬂ Lpdd ,, ! l
. ] s .v' 3 .
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s hal (he finding of the learred Tribunal n e tmpugned ovder

o

\&J

s nol as per lifu: report of the Pay Commisslon and BSIE and
there was 1o <:z:\dr<: of e Accounts Offfcer in (he BSTI and the
anomely has <-,<>n.'1r- u-l; i oview of the re-structuring of the cadre.
i our view (1‘\(’;‘ relianeo b:\/ (11(: petiltoner on (he letter daled 6"
September, 1995'(&1()1‘&\) is J‘Hi.ﬁplu(:(:d. ‘The poind radsed by Lhe
lcarned (:ounsc‘lv-'f()r th(f pelitioner was consldered ln.d(tp (h by (he

Tribunal and on Ihe basls of the imalerial before the Tribunal,

(he ‘Tribunal gave (1ve opinton thal I cortain scales werc missing

(hat will ’m‘,{ lalke away the trall of the Qrga:nlscd cadrc. I(L,_wa's
also constdered (hat (Lie method and manner of promolion las
nolhing Lo do wilh @ cadre being orpanised or not, I has Ot‘h(:r‘
fralls that L 1s a cadre comprising of 1'(::15()1‘12.11:)‘\(: number of
persons, they have specifle rules In this regard and there s no
()l.h(tr factor ‘whichh prompls once o conclude that 1L 1s an

u’norgzmiscd- sadre. Relylng upon the judgment of this Courl in

4

TN. Natarajan and Ors. V. Union of India and Ors. iIn CWP
176/1979 dectded on g Seplombeor, Fas0 which also deall with a
slilar conlroversy, i owes hietd by (e ribuned by « reasoricd

order that the cadre of the respondent was atl organiscd cadre.

°

WP (C) No.20065:67 /2004 4 .
TS TR
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ITEM NO.21 COURT NO.2 ' SECTION XIV '
SUPREME COURT OF INDIA ]
" RECORD OF PROCEEDINGS

Polltlon (u) Lor Speclal Leave Lo Appeal (Civil) Nos...... /2005;//

(CC 6923-6925/2005)

(From the judgement and order dated 03/09/1980 in CwWp Nos.20065/2004, 2006

of the HIGH COURT OF DELHI AT N. DELHT)

UNION OF INDIA & ORS. Petitioner (s)

VERSUS
J.R. CHOBEDAR Respondent (s)

(With appln(s) for c/delay in filihg S1LP)

Date: 29/07/2005 These Petitions were called on for héarihg today.

CORAM
HON'BLE MR. JUSTICE Y.K.  SABHARWAL
HON'BLE MR; JUSTICE ARUN KUMAR
http://courtnic.nic.in/supremecourt/temp/pc6923 -692505p.txt 15/02/2006
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For Petitioner(s) Mr. A. Sharan, A.S.G.

K]

Mrs. Indra Sawhney, Adv.

Ms. Sushma Suri,Adv.

For Respondent (s) Mr. Mukul Rohtagi, Sr.Adv.

Mr. B.S. Gupta, Adv.

UPON hearing counsel the Court made the following .

ORDER

Delay condoned.
The special leave petitions are dismissed.

On request of learned Additional Solicitor Genera

further but final time for three months to comply with the order.

(N. Annapurna) , . (V.P.
Court Master ' Court
(2]
http://courtnic.nic.in/supremecourt/temp/pc6923-692505p.ixt 15/02/2006



